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towards defraying the charges
during the year ending on the 81st
day of March, 1959, in respect of
‘Other Capital Outlay of the
Ministry of Transport and Com-
munications’,”

Demanp No. 134—Drumr  CaprTar

OvuTLAY.

“That a sum not exceeding
Rs. 52,08,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Delhi Capital Outlay'.”

DEMaND No. 135—CAPrTaL OUTLAY ON
BUILDINGS

“That a sum not exceeding
Rs. 47,68,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March. 1959, in respect of
‘Capital Outlay on Buildings'”

Demanp No. 136—OrtEEr  CaPrraL

OUTLAY OF THE MINISTRY or WORKS,

HousING AND SUPPLY

“That a sum not exceeding
Rs. 20,64000 be granted to the
President, on account, for or
towards defraymng the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Other Capital Outlay of the Mi-
nistry of Works, Housing and
Supply’."

DeMaND No. 137—CAPITAL OUTLAY OfF
TEE DEPARTMENT OF ATOMIC
ENERGY

“That a sum not exceeding
Rs. 43,25000 be granted to the
President, on account, for or
fowards defraying the charges
during the year ending on the 31st
day of March. 1953, 'n ruspect of
‘Capital Outlay of the Department
of Atomic Energy".”

OEMANDS FOR GRANTS—RAIL-
WAYS—Contd.

Myr. Speaker: The House will now

resume further discussion on Demand

No. 1 in respect of Railways—1958-59.

Out of 7 hours agreed to by the House
on this Demand, 5 hours and 21 minu-
tes have already been availed of and
1 hour and 39 minutes now remain.

The list of cut motions relating to
Demand No. 1 moved on the 4th
March, 1858, has already been circul-
ated to Members on the same day.

Kumari M. Vedakumari may now
continue her speech. Before she
starts, may I know how long the
Munister proposes to take to reply?

The Minister of Rallways (Shri
Jaglivan Ram): May be 45 minutes.

Mr. Speaker: So I would call him.
at 1 o'clock.

[Mr. Derury-SrEakER in the Chair.]
12:09 hrs,

Kumari M. Vedakumarl (Eluru):
Yesterday, 1 dealt with zonalism and
departmentalism and the delay in the
running of trains in this country. As
regards the late running of trains, 1
would like to mention five more
points. The first is engine failure.
The second 1s chain pulling. Then
there ig timing and speed restriction.
Fourthly, we have electric failures,
and fifthly, improper guidance to rail-
way passengers—the travelling pub-
lic.

About engine failures and chain pul-
ling, we know a lot. I would like to
mention that departmental vigilance is
required to prevent these. In dealing
with the question of the delinquency
of chain pulling and speed restrictions,
I should say that the rules and regu-
lations which are framed for the pur-
pose of making the trains move
speedly and regularly are not follow-
ed at all. There is the departmental
vigilance that is there for checking
any irregularity or machine trouble
or any restrictions on speed. They
are not at all looked into.

Ancther thing is the remodelling of
yards in the station for the further
implementation of operational facili-
ties. They are taking their own time
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and I do not know when they are go-
ing to finizh, We know only the
beginning of the work for the com-
struction of yards but we do not know
when it will finish,

Whenever any wosk is being done
in Berwada, people think of three
points. It will certainly take a dis-
agreeably long time; secondly exces-
sive expenditure and, thirdly, bad con-
struction. Whenever contract is sign-
ed, even & poor contractor begins the
work with Rs. 10,000. He knows the
difference will be available within 2
or 3 years,

There must be supervisory staff ana
there must be departmental check
whether the work is done in a regular
way, whether the quality is there.
Inferior quality of stuff and every
other thing is poured in and the works
are carried on in their own way. That
becomes an age-long question. Every-
body, the Members of Parliament and
even the common citizens know how
the contracts are going on.

I can give my own experience. In
Eluru station, there is some low-lying
area. A contractor has begun the
work there I used to go to the station
every week, not for the purpose of
checking—because I do not have the
authority to check these people—but
simply to see how the work is going
on, how many days they will take,
what material they are using. When
I ask them whether there is any super-
visory staff to check, they say, nobody
is there but, now and then, some peo~
ple come and ask how the work is
going on. Thig Is how contract works
are being done. If things are to be
done, they have to be done in a better
way and we should see that funds are
not wasted on them. That is the main
point I would like to say.

Coming to chain-pulling, even the
Railway Minister has dealt with it in
his speech. Chain-pulling has become
too much. The hon Minister wante¢
public co-operation. We are ready tr
give co-operation; but, what about the
Police? When we are travelling in the
train somebody pulls the chain and
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gets down and goes away calmly.
When I ask the policemen, “why are
you not stopping him, when he does
it under your nose” they say, It is
very difficult to deal with an organis-
ed group.” But, they must also orga-
nise themselves and deal with this
evil because they are doing so much
havoc to the country, to the passen-~
gers and the trains. The policemen
are not doing anything; they simply
sleep in their own coaches. They are
not bothered about chain-pulling or
the difficulty of the passengers or the
travelling publie. This is how vigl-
lance staff is working.

Then, I come to the amenities for the
railway employees. There are two
categories of employees, the train
clerks and the guards. If anybody
has got experience about the diffieul-
ties of the train clerks, he will say how
deplorable their conditions of work
are. These train clerks have to check
every minute where the wagons bave
come from, where they are going and
how many wagons are there etc. They
have to do this work every minute,
all the 24 hours, tallying with a tally
book and they have to despatch the
wagons to particular places. Even in
the rain and winter, they have to do
the work. They are not supplied with
rain coats even. They have to carry
an umbrella in one hand, a lamp In
the other and also the tally book and
a pencil, to do the work. Sometimes,
I have scen these train clerks mount-
ing on the wagons to see that indis.
tinct labels tied to them Nobody can
understand how much compensation
they have to pay if they commit one
mistake. If one wagon which has to
go to Vellore, goes, by mistake to
Flury, then, heavy compensation has
to be paid by the train clerk. How
could he see these things minutely?
Nobody cares about him. No rain coat
is supplied to him. But, when he has
committed any mistake, then, he is
responsible for the mistake he hag
done,

About the guards of goods trains
also, I would like to desl Thalr
amenities also should be attended ta
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Ninety per cent. of them have got to
take much trouble. They are not sup-
plied with any fans or lights. They
have to withstand the vagaries of the
weather. They have to prepare cards
at night on some small tables which
always keep moving about. They do
not know when they will fall down.
They have to prepare the card tickets
at night. These are some of the difi-
culties.

Another thing I would mention is
about railway hospitals. I must men-
tion one case to show how they are
dealing with the staff. There is a com-
mercial clerk in Bezwada Division.
He was having acute pain in the
stomach and he went to the hospital
and requested the concerned authori-
ties to admit him into the hospital,
or to put him on the sick list. They
refused to put him on the sick lst
There is a general rule that unless
one has got some minimum tempera-
ture, he will not be allowed in the
hospital. But, how can a man with
gastric pain have temperature? He
was refused admission; he got an order
that he should go and join his office
and work. He appealed to the depart-
mental head and said: I have got
acute stomach pain. But the depart-
mental head said: “No, we cannot
give any concession to you, because
the medical authority says you are not
having any trouble.” After two days,
the commercial clerk requested and
appealed to the medical authority to
put him under observation. Then,
they put him under observation for
two days and then discharged him.
Nobody was there to care for him.

After two days his condition became
so precarious that with the interfer-
ence of a local civilian doctor he was
saved. He had a major operation for
appendicitis. This is how the railway
hospitals work. I would like to have
an enquiry made into this cgse. It
will prove how the poor train clerks
are suffering. The sheer irresponsibi-
lity, the gheer arrogance of the medi-
cal officer made this poor train clerk

Roilaays 304

suffer and he would have lost his lite
but for the civil surgeon. I will prove
it. The Civil surgeon is there
Nobody cares whether he is suffering
from toothache or cerebral haemor-
rhage. They won't bother; he must
have temperature. I do not under-
stand this. They say it is so because
there are 80 many bogus cases. But,
why is the doctor not able to discrimi.
nate between bogus cases and genuine
cases? Then why is the doctor paid
from the public funds? He has to look
after the cases When a patient goes
to the hospital, one day one doctor
will ask him to buy a tonic for seven
rupees. The next day another doctor
will write down a ten rupees worth
tonic. When the poor man says,
“Yesterday I was asked to buy this, ¥
could not get it", the doctor says,
“No, no, that man is different, you
buy this". No tonic is supplied and
no injection is given in railway hospi-
tals. Then what is the fun in going
there? I request the hon. Minister to
look into the matter. It is not a sim-
ple matter. It is a matter invol-
ving the precious lives of the poor
people. I appeal to the hon. Minister
to have an enquiry made into the
particular case I have mentioned. That
will serve as a lesson to the higher
officers and do some service to the
poor suffering section of the people
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Shri Rajendra Singh (Chapra):
Mr, Deputy-Speaker, 8ir, a large
nunber of speakers have participated
in this discussion on the Railway
Budget. Many significant and intelli-
gent observations and submissions
have been made. But the way, the

cavalier way in which the hon. Min-
ister has made replies to them leaves
nothing for me to hope. Last year
when the hon. Minister came on the
scene, knowing his earlier becke
ground I believed that he would
clean the Angean stables, turn a new
corner and tumn the tide; but I feel
profoundly disappointed. And today
if at all I have chosen to address this
House it is with a sense of great regret
and sorrow,

Sir, in this brief span of time, [
would like to confine myself to the
consideration of certain human values.
The hon. Railway Minister, some time
ago, had made a brave declaration
that the industry, which is not in a
position to pay the minimum wages,
has no right to exist. Railways are a
big nationalised public endeavour and
there are two lakhs of coolies, porters
and casual labourers in it. May I
know from the hon. Railway Minister
what has been done so far during these
ten years of independence, when we
have completed one Five Year Plan
and we are through the mid-days of
the Second Five Year Plan, for these
sub-human species? The coolies are
the same, their lot is the same. They
are there where they had been during
the British days or the Company days.

At Howrah Station—just imagine
that great city of Calcutta—we have
thousands of coolies, porters and
casual labourers. What are their earn-
ings? They do not get even the mini-
mum wage prescribed by the enact-
ment of this House. The hon. Rail-
way M:inister can very well say that
these persons do not belong to the
railways. They work for the railways
just in a casual way. But, Sir, 1 very
humbly submit that the coolies, the
porters and the casual labour as much
happen to be the important part of
the railways as these members of the
Railway Board on whom the hon.
Raflway Minister has so much of pride
and in season and out of season he
must go on praising them even for
their faults.

Some days back the hon. Railway
Minister had declared at Patna that
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the amenities, the privileges and all
these things, which are given to the
officers, shall continue so long as he is
in office. I do not mind his giving air-
conditioned coaches, big salaries and
many other things that go by to the
big officers.

Shri Jagjivan Ram: I do not think I
sald anything like what you are saying.

Shrl Rajendra Singh: You made that
observation at Patna. Those things
are there, It came out in the news-
papers  Anyway.

But, if the members of the Railway
Board must have all those privileges
and comforts, which are denied to
many of us for the smooth and effi-
cient functioning of the railways, I do
submit, Sir, that the coolies, porters
and the casual labourers, who happen
to render so much imporiant service
to the railways, too have a mght to
demand from you the mmimum that
you can give

Sir, last time whale the hon Raflway
M nister was replying, he pooh-poohed
our charges of victimisation that is so
much rampant in the railways, 1
would like to make him know that
these coohes, who are treated by him
and his Ministry as sub-human species,
worse than dogs in the street, have
been victimised. When I was at
Howrah Station last, I came to know
of not one or two, but more than two
dozen persons, who were the active
workers of the union and who voiced
their grievances, their demands and
the anguished feelings of the workers.
They have been dismissed without any
rhyme or reason I would lke to
know from the hon Munster. Is this
not victimisation? And victimisation
does not go by one uniform pattern.
It changes pattern from time to time
and from place to place and all these
things happen there.

Similarly, I can tell you a story of a
close friend of mine, who happens to
be a coolie. Unfortunately, he is a
coolie. He has been dismissed from
railway service only because the C.1D,,
Bihar, found that some ten years ago
he was having a concubine. If the
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officers can boast of having such high.
morality that those, who some ten
years ago had a concubine, imust ba-
dismissed without going through the-
formalites and procedure of law, I
think very few people in the Railway
Board, the General Managers and all
those big officers at the top would be
left in the seats that they occupy it
the hon, Railway Minister does care
to go into their private lfe.

Shri Jagjivan Ram: Was this report
by any railway officer?

Shri Rajendra Singh: Yes, by a
railway officer.

I want to know that if the railway
officer must have the C.ID.s report
about a coolie, then surely you are
under compulsion to ses that every
railway officer gets a cleap certificate
from the CID, otherwise they do not
have a right to be there. If that could
be applied in the case of a roolie, it
should similarly be applied to all offi-
cers You say that your officers are
honest and efficient. The common rasn
knows how efficient and how honest
they are But you say that there is
nothing on paper So, if there is
nothing on paper, take the advice of
the C.ID. and the Home Ministry. I
you cannot do it in the case of these
officers, I do not think you have any
moral right to do the same thing in
the case of railway workers.

Bir, there are 678 categories of
workers and during this brief span of
time it 1s not possible for me o
recount the gross injustice, wh:ch is
being perpetrated by your officers.
Anyway, I would like to touch upon &
few things that are just sure festers
Take, for instance, the gangmen.
These gangmen keep vour track going.
If they do not work, I do not think
railway transportation would be pos-
sible. But, what is done for them?
They get Rs. 30 to Rs. 35 all the thirty
years that they would put in railway
service. They would get simply an
increment of Rs. 5. You just look at
their conditions of service. They have-
to work from six in the morning tilt
seven in the evening and only three
hours’ respite is given to them. They
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+d0 not have even a shed to protect
them either from the wmter or from
rthe sun or rain. All the time they have
to be out of their houses. You do not
‘know just how they cook their meals,
-where they live and how they manage
to work But they work for you and
transportation 15  possible entirely
because of their sacrifice. The hon
Railway Mmister would do a distinct
service to these underdogs 1f he cares
10 look 1nto their conditions of service
and do something for them I do not
say that they be given an awr-condi-
tioned coach, but at least whatever be
the bare demands for the life of &
‘human being, that can be given to
them

You say that accidents happen Yes,
accidents happen

Mr. Deputy-Speaker: The hon
Member’s time 15 up

Shri Rajendra Singh: Sir, I want
five minutes There are many things
to say

Mr, Deputy-Speaker: That, I am
sure, the hon Member has managed

Shri Rajendra Singh: Why do acci-

.dents happen” Not because the
«drivers are bad, not because it has
come mto their heads to derail the
train, but simply and entirely because
you do not have officers who could
know thngs connected with railways
mtimately You appomt officers direct-
ly and after one or two years, you
place them as the district head or
.drvisional head, with the result they
-do not know their work From my
personal knowledge, I can tell you
that these drivers, firemen and certain
other persons are never given good
links. A drniver who 1s on the rails
has to work continuously for many
hours. He does not have respite und
he does not know where to rest Many
a time I have found drivers resting
themselves on the stations because of
the bad link You play hanky-panky
with these drivers and firemen After
&R they are human bengs and they
'hgve certain lumited resources which
they cannot outgrow and naturally
somethng goes wrong I think this
-should be taken note of
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The Railway Minister has given the
House a big purse of Rs 27 crores.
That is a very big achievement and
he needs compliments and congratula-
tions from all quarters But I would
say with all sense of restraint and
responsibility that this whole big bag
of money 1s tainted money 1n the
sense that the money has been sceu-
mulated on the one side by torturing
the workers and on the other side by
bleedmg the people white

The Deputy Minister of Railways
(Shri Shahnawas Khan): Is it your
suggestion that no fares should be
charged?

Shri Rajendra Singh: I do not say
that, I only say that fair fare should
be charged and the dues to the
workers should be paid to them with-
out any grudge You do not do that.
Those workers who overwork and
those who officiate in higher jobs do
not get their dues Not only that I
can give you instances of several per-
sons who retired ten years before and
their dues have not yet been paid.
Some persons have died also and some
of therr relatives are just rolling from
pillar to post

Shri Jagjivan Ram: I would like to
have a list of such persons

Shri Rajendra Singh: I wll give
you, but it will take a long time for
you to remove them

Mr. Deputy-Speaker: The hon
Member's time 1$ up

Shri Rajendra Singh: I only want a
few minutes for dealing with victimi-
sation cases

Mr, Deputy-Speaker: That would be
a victimsation of the Chawrr There
are three other Members who want to
speak

Shri Asoks Mehta (Muzaffarpur):
The Mimster will give a part of his
time

Shri Rajendra Singh: It 18 very kind
of him to have given the promise that
5o far as cases of victimisation are
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concerned, he will look into them and
give them his kind consideration. I
would request the Railway Minister
to take me into confidence, hecause
though I cannot claim to be his col-
Jeague. I had once the opportumity of
following in his footsteps and we were
moving very very intimately. There-
fore, I would make this request to him.
It at all you want to be posted with
honest facts, please give us time so
that we can acquaint you with all pos-
sible details on these matters of vic-
timisation. Be not under any delusion
because it is not a case of a dozen or
even 100 I can give you 2,000 cases
of persons where the v.ctimisation
simply takes the shape of dismissing
the persons outright. I do not have
time to refer to all the cases of vic-
timisation here.

Shri Jagjivan Ram: You may advise
him to send a note to me, I will Jook
into them

Mr. Deputy-Speaker: Yes

Shri L. Achaw Singh (Inner Mani-
pur): At the very outset, I would hke
to thank the Railway Mmistry for
opening a new zone with headquarters
at Pandu The north-east regiwon of
India s the most backward arca n
the country There are vast jungles,
big mountains, big rivers as well as
rich natural resources, but the area is
very much backward from the econ-
omic point of view From the point of
view of transport and communications
also, this arca is very much under-
developed From the strategic point
of view, the States and Territor.es are
all surrounded by forcign countrics
and at the time of emergency, the
present system of transport cannot
cope with the requirements of the
situation. So, the establishment of the
new zone 18 welcome from various
points of view. My only hope 1s that
the Railway Mmistry will make a
serious effort for expanding the various
facilities available to other parts of
India to this zone also.

The condition of the North-Eastern
Frontier Railway system is far from
satisfactory. Here trains are very few
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and far between. Trains also run very
irregularly and very slow moving. The
general public and the businessmen
have been experiencing very grest
difficulty on account of these incon-
veniences. The goods traffic also Is
very inefficient. It takes months for
goods to reach their destination. From
the pomnt of the expanding cconomy
and also the expansion of various
industries 1n Assam and in the north-
east of India, the present po:ilion is
very deplorable. There has been talk
of a socalist pattern of society, but the
regional disparity in the raie of pro-
gress m economic development is
necessarily a stumbling block towards
the achievement of that goal It is
very difficult to carry out the develop-
ment work in the NEF.A. area, Naga
Hills, Manipur and Tripura and cven
to spend the sanctioned money of the
Plan with this transport bottleneck.

The north-east region of India has a
population of about 1} crores spread
over about 100,000 square miles. The
people there cannot get corrugated iron
sheets, cement and iron rods for devel-
opmental works, not to speak of prop-
er facilities for the movement of
foodgrans. It is, therefore, very diff-
icult now to 1magine how the people of
NEFA, Naga Hills. Manipur and
Tnipura can reach the standard of the
rest of India at the present rate of
progiess. In the north-east of India,
we are not provided with many facili-
ties, though a lot of mprovements
have taken place in the other railways.
In that part of India amenities, parti-
cularly of catering standard, have gone
down We have sometimes to do
without fan 1n the first class compart-
ment We have discarded bogies on
the old metre-gauge line and sweepers
and cleaners do not attend the com-
partments properly.

Tramns arc very much overcrowded
and irregular. We have got in other
parts of Ind:a air-conditioned de lure
trains, third class reservation and
sleeping facilities. But there is a great
contrast in this part. Then again, the
waiting rooms are also always crowd=
ed. 1 have got practical experience of
Silchar and Manipur Road stations.
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“There are upper class waiting rooms
meant for first and second class pas-
sengers in both the stations. The
standard of sanitation and cleanliness
has deteriorated a great deal. I wonder
whether this is the price of independ-
ence which we have to pay. In Silchar
particulerly in the station and in the
railway colony, there 1s no provision
for water supply. The railway people
have to make their own arrangements
for water supply There are no rest
houses in these places. At Manipur
station, we experience great incon-
venience when we have to spend the
night in the crowded waiting room.
We do not have even sitting accom-
modation there because Manipur Rosd
is the railway terminus and we have to
wait there for the bus service to
Kohima, the headquarters for the Naga
Hills and also to Imphal There is no
connecting transport servige to these
places and there is only one service a
day. I urge the Railway Mmistry to
expand the waiting room at Manipur
Road staton so that there may be
better accommodation for the pas-
sengers and also to make immediate
provision for water supply at Silchar.

We have great difficulty in obtain-
ing our dailv necessities Most of the
supplies come from Calcutta, the
nearest commercial centre and goods
take some six months to reach Kohima
and Imphal by train Some goods are
carried by air but they are too costly
That is why we cannot carry out most
of our plan projects in time and even
if we carry them out, they are done at
great cost and the common people do
not get the benefit in time I would
like to suggest that priorities should
be given to goods booked for NEF A,
Naga Hills, Manipur and Tripura so
that the development works there may
not suffer and their progress may keep
paee along with the rest of India

For the whole North-East India,
where coal, timber, tea and oi] indus-
iries are expanding and sugar and
paper industries are being started, 1t 1s
necessary that additional line capacity
should be provided. Improvements in

mountamous region and
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the exitsing track with speedy renewal
and rehabilitation of bridges are com-
pelling necessities. Sufficient number
of wagons and engines should be
arranged for the replacement of out-
moded stock. Proper ballasting of the
track, speeding up of trams, quicker
movement of goods and ‘he develop-
ment of workshops are the need of the
moment  From Maniharighat to Tin-
sukia a double track should be pro-
vided and broad gauge lines vhould be

extended to North-east Frontier
regon,

With regard to special {ransport
problems of Manipur, it chould be

borne 1n mind that there 1s no rail
connection Manipur Road 15 135
miles from Imphal, the headquarters
of Manipur Administration Manipur
is surplus in rice; it is only Rs 7'50
per maund whereas 1n Assam it Is
double or treble and even four times
and its artistic handloom products
cannot compete with such  products
elsewhere in India because of the
transport cost It is neccssary in the
interest of Manipur as well as India
that Manipur should have a rail link
with Assam  Alternate routes have
been  suggested e Haflong an the
North Cachar Hills and Cachar d striet,
It 15 advisable that the shortest and
most convenient route shall have to be
explored and measures taken to con-
struct a new rail link to Man:pur The
other day, a friend suggested apother
connection wva Manipur Road and
Kohmma That will take much time
and cnormous amount of money and
1t may not be possible to have a rail-
line on this route because of the high
steep hills.
1 would like to urge upon the Railway
Ministry to take measures now sn that
we may have the new construction on
the most convenient and shortest
route after a careful survey.

Lastly, n this railway system, we
should have sufficient number nf mem-
bers of the Scheduled Tribes and
tribals of the area. They are very
much neglected. This is directly con~
cerned with the economic life of the

-
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large number of tribals in these areas
and so they should be given some
chance in the railway service so that
they may feel that it is their duty to
further and promote the common
national enterprise. Special measures
should be taken to ensure a minimum
number of railway jobs to tribals and
Manipuris,

Shrimati Renn Chakravarity (Basir-
hat): Sir, I should like to draw the
attention of the hon. Minister to the
delay in starting the Barasat-Basithat
Light Railway. For the last three
years, this promise had been given and
yet construction had not started.
Actually, the predecessor to the pres-
ent Minister had said in June 1954
that 1t would be completed before
December, 1955 However that be, the
first objcction came when one hon.
Member of this House himself object-
ed and brought forward certsin objec-
tions of the local pcople. The General
Manager immediately stopped the con-
struction on rece pt of that letter

After that, the District Magistrate
- had gone mnto the entire matter Still
the construction had not started The
second delay started again when there
was a demand from the State Gov-
ernment to give a guarantee that there
would be no further acquisition That
again took a long time and the State
Government again  delayed Now,
after the State Government had given
the assurance in January. we thought
that the work would start and at least
a part of Rs 18 or Rs 20 lakhs would
be utihised But now we find another
letter has been forwarded by the Rau-
way Board saying that the State Gov-
ernment should assure that no buses
will ply or the extra buses there will
not ply in future It 1s a peculiar posi-
tion While we say that we want rnad
transport and buses, the sanctioned
scheme 1s held up because the Railway
Board wants an assurance from the
State Government that the buses will
not ply.

That also, I believe, has been given
by the Chief Minister. But whatever
that be, I feel that the delay is not
only caus'ng sufferings to the people
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but also increases the cost of the roll-
ing stock and other material So, I
would like to know what exactly is
the position regarding this line, What
1s the amount allocated for it this
year' whether or not any construction
work 1s going to start or whether cer-
tain further objections will be raised
by the Railway Board, General Man~
ager, etc to hold this up

The second point is regarding the
nationalisation of the light railways.
After my experience of the Barasat.
Basirhat hight railway, I find that on
the one hand it 1s very difficult for
our national Exchequer to bear the
cost of setting up broad-gauge to cater
i the arcas that are already heing
served by the narrow gauge On the
other hand, we are saying that we will
not have these small light railways.
The Barasat-Basirhat, the Bengal Pro-
vincial Railway and the Kalighat and
Falta Railway have been stopped and
the others such as Howrah-Amta,
Howrah-Scakhala, Arrah-Sasaram and
Sahadara-Saharanpur are about to be
closed down.

1 agree that to ill be better to have
a broade-gauge But until such time
as we have them, we should try to
keep these small hght railways in &
functioning order with some subsidy
or help Until we remodel them and
put them under broad gauge, they
must be allowed to function That
is the point which I want the Gov-
ernment to reconsider.

The third point 15 about the wagon
assembly. Everybody has mentioned
that there 1s shortage of wagons. I
have been 1n the manganese and iron
ore belts Everybody has complained
that wagons had been in short supply.
Recently, wagon assembly work was
given to one D. C. Dheman Brothers
in Vizag. The railways were to give
the yard, free conveyance from port
and cheap electricity The security
amount was Rs 2 lakhs They were
the contractors who had neither ten-
dered the lowest nor could they pay
the security money. The contract
was given to them. In 1955, the com-
tract was given. But later on they
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refused to pay or could not pay.
‘Whatever it may be, the Railway
Board came forward and asked them
to continue the work on indemnity
bond.

13 hrs,

Now what happened? The contract
was for 10,800 wagons and the wagons
were to be delivered by 1956. It was
only a draft agreement; the final
agreement, I do not think has been
signed even today, although Rs. 16
lakhs have becn given to this gentle-
man. Approximately thirty wagons
were to have been assembled every
day, but actually not more than ten
to twelve wagons have been assembl-
ed. Foreign ships bringing parts for
the assembly were delayed in the
waters and the railways has had to
pay demurrage.

According to the terms of the draft
contiract the assembly cost of each
wagon was Rs 318, in the case of
open wagons, and Rs. 373 in the case
of covered ones The raillways cal-
culated that there would be an over-
head charge of Rs. 28. So each
wagon was to be assembled at Rs, 346
for open oncs and Rs. 401 for cover-
ed wagons The overhead charges of
the raillways went up to Rs 137, as a
result of which the total cost was far
more than other firms. Not only is
it a question of costing Actually the
turn out has been less: not even 50
per cent of the contract has been ful-
filled by November 1956 But no
penalisation has been made, and
although the South-Eastern Railway
Authorities have taken 1t up with the
Railway Board, every time we find
that the Railway Board has given this
contractor a pass, and now they have
ordered that assembly parts of 2,000
wagons should be sent from Vizag to
Calcutta to this gentleman without
any transport charges. When the
CME, South-Eastern Railway took
up the matter, the Railway Board
wrote back to him to arrange to send
Dhiman to Delhi. Then we do not
know what happened. The Senior
Accounts Officer, SE. Railway had
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pot passed his bill. But Mr. Dhiman
seems to be such a powertfl man
that he gets telegraph orders from
the Railway Board.

Now my main powmnt is that such
instances show that all is not well
and at a time when we are short of
wagons, such favouritism should not
be shown. We should see that orders
placed for wagons should be got
executed. If tenderers are not able
to execute the orders, they should
be entrusted to others who would be .
able to fulfil the contracts.

Another important point to which I

would like to draw the attention of
the House 1s the large number of
engine failures and the the difficulties
which are being experienced on
account of them. Kharagpur is one
of our biggest railway workshops;
actually it is a prize worshop. Here
the minimum time required for
engine overhaul is six hours. But
actually I am told that the pressure
on the engines 1s so much, the work-
shops are booked to such an extent,
that the full qverhauling is some-
times not done 1in a perfect way.
Alse, there 15 a great shortage of
material 1n the loco works So, from
these points of view the 1dea of
introducing the incentive schemes
gives rise to certain fears in my mind,
and though 1t may be introduced in
certain other sections we must be
very careful in the overhauling sec-
tion Recently, as the hon. Minister
knows the engine bar of the Bombay
Mail came out at Karaigunta and the
whole train had to be stopped and
there was delay for a long time. Such
things should be looked into and the
cause of these stoppages must be
gone 1nto, especially the question of
overhauling

Mr, Deputy-Speaker: The hon.
Member's time is up.

Shrimati Renu Chakravartty: I have
one small point to mention and that
1s about the Howrah Goods Enquiry.
This question has already been rais-
ed here. Although the Financial Ad-
viser and the Chief Accounts Officer
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recommended the person who has
been suspended to be taken back,
actually the Divisional Commercial
Superintendent, Howrah, has not
taken him. The question of victim-
isation was raised by earlier spea-
kers. I can give many instances of it.
I remember our Railway Munister
stated last time that he would be
prepared to look into the cases of all
those who had been thrown out of
their jobs under the President's order.
I know in the South-Eastern Railway
there were the cases of Messrs.
Bhadra, Brinda, Ganguli and A. K.
Bagchi. Up to now they have not
been taken back.

On the other hand, I would like to
lay on the Table of the House a
small leaflet which came to my notice.
This leaflet says that at a meeting
held under the auspices of the Kharg-
pur Mandal Congress Committee a
committee was set up of which Shri
K. P V Menon, the DCM.E (S) was
made the President If that can be
done by the DCME(S), I do not see
any reason why the National Safe-
guarding Rules should be applied 1n
the case of ordinary workers What
should apply to the ordinary worker
should also be made applicable to the
highest officer. If the cause is a good
one all alike should be permitied to
participate m it, irrespective of the
party organising it

There arc many points to which I
wanted to refer, but since you have
asked me to conclude, I shall send a
note to the hon. Minister.

Mr. Deputy-Speaker: The hon. lady
Member said that she would like to
lay some document on the Table of
the House As she knows more than
anybody else, if any hon. Member
desires to lay any paper on the Table,
he or she has to give previous notice
to the Chair. so that the Chair may
go into that document and see whe-
ther it can be permitted to be Jaid
on the Table or not. It is not left
to the option of an hon. Member to
lay any paper on the Table.

Sheimati Resu OChakravarity: I do
not wish fo lay it on the Table.
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Mr. Deputy-Speaker: She can
write to the hon, Minister and send
him the documents.

Shri Jagjivan Ram: Sir, 1 have
listened to the debate;, I have also
gone through the report of the
speeches of the Members. It may
not be possible for me within the
time at my disposal to cover all the
points that have been raised by hon.
Members, but 1 shall deal with the
important points broadly.

Many hon. Members have tried to
see socialism in the Budget; many
Members have tried to see some
fundamental principles on which they
would lke the Railway Budget
to be framed. If they have been
disappointed, perhaps, the fault is not
with the Rarflway Budget My hon.
friend Shr1 Sinhasan Singh, who is
not here was trymg to find socialist
pattern m the Railway Budget and
his yard stick of socialist pattern is
the levelling down of the salaries of
the few oﬁicqrs in the Railways.

I am sorry, Sir, to say that this is
perhaps a very poor yardstick of
socialism Levelling down or reduc-
tion of the salaries of the officers is
not going to produce a sociahst pat-
tern of society. I wish he had devot-
ed some more time to understanding
what socialism means, and when we
talk of introducing socialist pattern
of society what actually we mean, 1
will not labour this pomnt, Sir, but I
would say that we in the railways
are trying in our own modest way
how far we can contribute to the
development of the country, how far
we can increase the wealth of the
country and thereby increase  the
prosperity of the citizens of the
country. That 1s our conception of
socialism. Unless we increase the
prosperity of the country, there is
no chance of individual prosperity
being increased We are in our hum-
ble way contributing to the devel-
opment of the country. If he looks
at socialism from that angle he will
find that there is something in the



3893  Demands for Grants—~ 8 MARCH 18"

{Shri Jagjivan Ram]
Railway Budget and that we are try-
ing in our own way to advance to-
wards the goal of socialist pattern of
society.

In this connection questions were
raised about the salaries and wage
scale of certain categories of employ
ees, commercial clerks and others.
The Pay Commission is sitting and
the Commission will take into con-
sideration all these factors and make
their recommendations. But some-
times when Members make certain
allegations they are not properly in-
formed or properly briefed.

Shri Sinhasan Singh said that com-
mercial clerks had no opportunity to
be promoted as Claims Inspectors.
That is entirely wrong. The majority
of Claims Inspectors are taken from
the rank of the commercial clerks.

The question about the Class 1V
employees was raised. As the House
is aware, I have been myself anxious
to do something for Clasy IV employ-
ees. The House is also aware that
I set up a committee known as Tapase
Committee to go into the question as
to how far we can have additional
avenues of promotion for Class IV
employees. The Committee has come
to the end of its labours and we are
expecting its final report within the
course of this month. As soon as
the report is received, I will see that
the examination of the report is ex-
pedited in the Railway Board, and
the report is published.

Some Members have raised  the
question of salary and pay-scale of
Class IV employees like gangmen,
khalasis and others. There is no doubt
that the increment that has been
given to them or the grade given to
them, rising from Rs. 30 to Rs. 35
within the course of their service
period, is not satisfactory. But that
question also is before the Pay Com-
mission, and I am sure the Pay Com-
mission will take into consideration
the conditions of their work and the
work they are expected to put in, and

make recommendations in that con.
nection,

1 have asked the Railway Board to
point this out to the Pay Commission
also. The difficulty is that  when
we talk of the Class IV employees,
the picture of the ordinary peon in
the Secretariat is generally brought
before us. People forget that on the
railways, the posts and telegraphs
department and in some other depart-
ments, the Class IV employees are
not only peons but are part of the
operational staff or the executive
staff. So they will have to be treated
separately from Class IV employees
in the Secretariat. That aspect of the
problem, I have asked the Railway
Board to bring to the notice of the
Pay Commission. 1 have no doubt
that the Pay Commission will keep
all these factors in their minds while
making the recommendations for the
grade of salaries for the Class IV
employees in the railways, posts and
telegraphs department and other such
departments,

I will not say anything about acci-
dents and about the construction of
new railway lines, because I have
nothing to add to what I have said
in reply to the general discussion of
the railway budget. But I will again
reiterate and repeat what I said on
the previous occasion, namely, that it
will be our constant endeavour to
improve our efficiency, to decrease
the chances of lapses and to see how
far we can minimise the chances of
accidents.

I must express my thanks to Shri
Goray for what he said about dis-
cipline among the railway employees.
I wish all Members of this House and
leaders of public opinion outside this
House also will support Shri Goray
and will take the same line so far as
the question of discipline among the
railway staff, all categories of staff,
high and low, is concerned. That
will no doubt improve the efficiency
of the railways. That is very neces-
sary not only on the railways but in
all departments of Government. I
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agamn thank Shri Goray for the bold
way m which he placed this point
before the House I hope leaders of
public opinion outside the  House
also will follow that up, wherever
cases arise for them, to emphasise
upon all people, the workers, that
discipline 1s primarily needed in a
country which wants to develop

Shri Rajendra Singh. Also victi-
misation

Shri Jagjivan Ram. Victimisation 15
mentioned That 13 a word which
has to be used by those who think
that they are doing something m the
labour field Whether that woid
15 justified o1 not, all cases aie
thought to be covered by that word
We have, on the railways, certain
rules and regulations for taking dis-
uplinary action  against  railway
employees Theie aic channels for
appeals and sccond appeals 1n those
cases  Wherever any Member feels
that certain wtions have been taken
against any railwav employees it
will be bectter for hum to advise the
rallway employee to approach the
propct  authority or appeal to the
pioper authority through the chan-
nels prescribed for that purpose

Shri Rajendra Singh. Where the
Mcmber himself 1s convinced that In-
justice has been perpetrated on a
worker, what have the Member, to
do to make good the grievances?

Mr. Deputy-Speaker Wnte to the
Minister

Shri Jagjivan Ram. The Members
should advise the employees concern-
ed that when disciphinary action has
been taken under the ordinary rules
of procedure, there are channels for
appeals and Members should there-
fore, advise the employees concerned
to approach the pioper authorities
and proper channels prescribed under
the rules

Shri Rajendra Singh: That 15 the
majesty of this House!

Shri Jagjivan Ram: There are other
categories of cases reference to which
has been made by Shrimati Renu
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Chakravartty, and references  were
made by some Members in the pre-
vious sessions also, regarding some
action taken agamnst certain number
of ralway employees under the
President’s order or under the dis-
cretionary poweis of the General
Managers In those cases, where the
workers were suspended, discharged
or dismissed under the President’s
order, I offered that I will review
those cases and wherever 1 found
that there was an occasion Or a case
for altering the orders already passe
ed 1n those cases, 1 would do that I
have already reviewed a number of
cases The final decisions on them
are hkely to be taken very scon In
other cases, 1 have called for reporis
fiom the General Managers concern-
ed and from the State Governments.
As soon as I received those reports,
I will review those cases

As regards the actions taken under
the discretionary powers of the Gene-
ral Managers, oiders have _ been
1ssued from the Railway Board to the
General Managers that when the re-
cognised unions do take up those cases
with the General Managers, the
General Managers will review those
cases and report to the Railway
Board 8o, these are the two types
or categorie, of cases

Shrimat: Renu Chakravartty: What
will happen in the case of unrecog-
nised unions’ Nothing can happen!

Shri Jagjivan Ram: The cases may
be taken up by the recogmsed unions
The case of the individual employees
can be taken up with the General
Managers It 15 not necessary that
the recognised unions will not take
up the case of others But, if there
ale a few cases like that, of course
the Members are welcome to write to
me m those cases These are the
two categories of cases But I am
not prepared to review the cases
where disciphinary action has been
taken under the ordinary rules of
procedure for such cases There,
action will have to be taken accords
mg to the rules laid down in thef
connection
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*The Members are confused when-
ever they say that there are two-
thousand cases of victimisation, There
may be two thousand cases or even
five thousand cases in such a huge
organisation where we have more
than a million employees. Do you
think, Sir, that there would not be a
number of cases where disciplinary
action be taken? There will be cases.
If the disciplinary actions have been
taken under the ordinary rules of
procedure, there are channels laid
down for an appeal, and the employ-
ees concerned should appeal to the
proper authorities in that behalf. I
am not going to entertain representa-
tions in such cases. Where actions
have been taken and the employees
have not been given any opportunity
because the action was taken, under
the extraordinary rules of the Presi-
dent’s power, by the General Mana-
gers, I have already said that I
would review those cases.

Shri Rajendra Singh: Will that be
applicable to coolies also?

Shri Jagjivan Ram: I am coming
to the coolies. In the first place,
coolies are not railway employees.

Shri Rajendra Singh: Then, whose
employees are they?

Mr. Deputy-Speaker: Let us hear
the hon. Minister.
Shri Jagjivan Ram: If the hon.

Member exercises a little bit of his
imagination, he will find his own
answer.

A question has been raised about
porters, coolies and casual labour. In
the first place, porters are not em-
ployees of the railways. They are
there for the facilities of the travel-
ling public, and they get their wages
or remuneration from the travelling
public. We do not pay anything. We
have provided a facility for the pas-
sengers. In many countries such- an
institution does not exist at all. Per-
haps, it is due to our way of life—
this institution.

Shri Rajendra Singh: Is this an
arrangement under the socialistie.
pattern of society?

Mr. Deputy-Speaker: Order, order.
Let the Minister continue his speech.

Shri Jagjivan Ram: I want to make
it clear that this has nothing to do
with the socialistic pattern of society.
1 will request my hon. friend to try
to understand what socialism is.

I want to make it clear here that I
am not going to departmentalise these
porters. They will remain as they
are, Then, compared to previous
years, as you will also remember—
you also are travelling—what is paid
for a unit of luggage now is very
much higher.

Mr. Deputy-Speaker: It will beone
to three times.

Shri Jagjlvan Ram: Whether there
has been an increase in remuneration
or not, it is for you to decide.

As regards casual workers, they
are, again, not our employees, in that
sense. But we have got certain rules.
If a worker works continuously for
six months as a casual labour, then
he is taken temporarily and then per-
manently. But, to treat all casual
labour as railway employees, if the
hon. Member himself considers it he
will know is a thing which cannot be
done. Any commercial organisation
or industrial organisation cannot
function unless some number of
casual employees or casual workers
are employed. When the tempo of
work increases all of a sudden, we
will have to engage them.

On such a huge organisation like
the railways we will have to have
contracts for various works. We will
have to see that the contractors pay
fair wages to their workers. In cer-
tain contracts we have also a clause
like this. But most of these labour-
ers, the casual workers, are govern-
ed by the Minimum Wages Act in
the different States. I have been
going into that question and I have
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found that whenever we employ
casual labourers we ascertain from
the District Magistrate concerned
what is the minimum wage prescribed
in that district and we on the rail-
ways also pay the same wage, which
has been prescribed by the several
authorities in that area for the work-
ers of that category. So, we have
been implementing the clauses of the
Minimum Wages Act wherever that
Act Is in force. But, if certain State
Governments do not prescribe mini-
mum wages for that category of
labour, we do pay to the casual
workers the wages prevailing in the
locality. 1 do not know what more
we can do in that respect. Here too,
the question of departmentalising all
the casual labourers is a thing which
perhaps is not practicable.

Questions have been raised about
the recognition of unions also Mr.
Banerjee, who is not here in his seat,
raised the question of recognition of
registered unions I do not know
what chaos and confusion will pre-
vail if we were to recognize all the
unions which are registered on the
railways. Perhaps there are register-
ed unions of every category of
employees on the railways, and I am
afraid perhaps we will have unions
in the railways, not in dozens but in
hundreds, if we have to recognize all
the unions that have been formed
and registered. That, I feel, will not
be to the advantage of the railway
workers themselves,

I attended one of their conferences
at Jamalpur and I told themwthey
appreciated and agreed—that cate-
gory-wise formations of unions on the
railways will be detrimental to the
interests of the railway workers, To-
day unions have been formed and
registered category-wise for drivers,
firemen, station masters, goods clerks,
commercial clerks and ministerial
staff, and if we were to recognize all
these unions, only confusion will be
created in the ranks of the railway
employees, and perhaps there will be
no trade unionism worth the name

in the railways.
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So, as I said on the previous occs~

. sion, 1 will repeat again that it wifl

be our effort to see that there is
united trade union on the railways,
most likely only one federation. 1
am happy that the employees and
their leaders themselves are trying
for the achievement of that object,
and we will wish them all success in
their efforts.

Mr. Barua, who is not here, raised
the question about the railway
schools in Assam. But it is not a
question for Assam only. We have
got a number of schools on the rau-
ways, and the salary of the teachers
in the railway schools has been deter-
mined by the Ministry of Education
on the recommendations of the Pay
Commission. So, no discrimination or
distinction is being made in the case
of the railway schools in Assam. The
salary scales of the teachers in the
railway schools are the same as
prescribed by the Education Ministry.
For other schools, the railways are
not responsible, and Mr, Barua will
be better advised to take up the
question with the State Government.

Then, about the freight rates for
the goods traffic from Assam, we
have a uniform rate throughout the
country, except for certain hill tracts,
where we have got the system of the
inflated mileage. I do not think we
are in any way unfair to Assam in
charging the same rate of freight as
we charge in other parts of the coun-
try. I will say that indirectly it will
give a certain concession to Assam,
because the cost of construction and
maintenance in Assam of the railway
track is much higher than in most
other parts of the country. So, there
is no occasion for any further conces-
sion to Assam in that matter.

A point was raised by Mr. Tanga-
mani about ex-servicemen. That has
been examined and whatever has been
laid down in the rules in that con-
nection has been implemented. Mr.
Narasimhan raised the question about
the directly-recruited station masters
for Southern Railways. They went



390] B AACHWL TN JW NTTURW

{Shri Jagjivan Ram]
to the court and lost their case. Again
they have preferred a Letters Patent
Appeal before the High Court of
Madras, and their decision is awaited.
So, we do not propose to do anything
in that matter at the present moment.

Mr. Banerjee raised the question
about the absorption of the retrench-
ed and surplus personnel of the Cen-
tral Government departments, We
have done that. Whenever people
were retrenched or declared surplus
to the requirements of the ordnance
factories or other departments, we
have tried in the railways to absorb
as many of them as possible. Now, it
will not be fair to the railway em-
ployees themselves if the previous
services of these people, who have
been retrenched from other depart-
ments, were to be taken into con-
sideration oen the railways. As a
matter of fact, we have tried to
absorb them. But where we find
that some of them had previous ex-
perience or service in the railways,
we will examine such cases and see
whether something can be done for
their past railway experience.

Shri Daljit Singh referred to the
representation of the Scheduled
Castes and Scheduled Tribes in the
recruitment to the Railways. Their
representation in the Railways has
been far from satisfactory. During
the past one or two ycars, we have
been taking certain steps to see that
the vacancies meant for them are
filled up by them. T may say that the
results of the 1957 recruitment has
been more or less satisfactory so far
as the Scheduled Castes are con-
cerned. But, in the case of the
Scheduled Tribes, it is still far from
satisfactory. Certain  further steps
will have to be taken. I may inform
the House that in 1957—we carry
forward vacancies for one year more—
perhaps you will find that the re-
eruitment has been more. In the
four Commissions at Allahabad, Bom-
bay, Calcutta and Madras, the total
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vacancies reserved for the Scheduled .-
castes were 4,321 and the number of

people selected has been 5,454. But
in the case of Scheduled Tribes, out

of 2,074 vacancies reserved, the num-

ber of people selected has been 342

only. In the case of the Scheduled

Castes, in the lower category in Class

1V, all the scavenging staff that is re-

quired comes from among the Sche-

duled Castes and therefore, here also,

perhaps, their number becomes slight-

ly inflated. We are always looking

into this aspect and trying to see that

the representation of the Scheduled

Castes and Scheduled Tribes is up to

the quota reserved for them.

Shri Thirumala Rao referred to
the expansion of the training facili-
ties. No doubt, with the expansion
of the Railways very rapidly, We
could not keep pace in respect of
training facilities. But, in recent times
we have been increasing the capacity.
We have increased the capacity of the
Railway Staff college at Baroda. It
will now be possible to give longer
training and adequate refresher and
special courses. The training schools
at Chandausi, Sini, Udaipur and
Gauhati have now accommodation for
1,750 seats at & time against 1,050 be-
fore. The Training School on the
N. E, Railway is being moved to
Muzaffarpur and the capacity is in-
creased from 600 to 850. Also, addi-
tional hostel accommodation for ap-
prentices at Jhansi, Lallaguda and
Khargpur has been provided and Tra-
ining Establishment for Mechanical
and Electrical Apprentices has been
started at Lucknow with a capacity of
40 and at Ajmer and Bangalore City,
Further, construction of a Central
Training School with a capacity of
225 Apprentice Mechanics and 800
Trade Apprentices is in hand at
Khargpur. Apart from this, three
schools at Mhow, Shahjehanpur and
Madhupur with a capacity of 000
Civil Engineering men have been set
up. Altogether, the trainnig facilities
have been from 21,000 per year in
1955-58 to 53,000 up-to-date. So, we
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are ourselves very careful to see that
the training facilities available to the
employees on the Rallways are ade-
quate to our requirements.

The question of Light Railways
comes up every time. I want to
make it clear that we have decided
.not to nationalise Light Railways as
a policy. That is not with a view
to give protection to the owners or
the companies of these Light Rail-
ways. It has been taken with a view
to greater utilisation of whatever
resources we have at present. The
House is aware that the allotment
to the Railway Ministry is not enough
for all the commitments that
we have undertaken. The terms and
conditions of thesc Light Railways
arc such that if we ourselves de~
cided to take over, perhaps, we will
have to pay them compcnsation at
a very anflated rale which, I feel,
15 not desirable at the present stage.
As I said on the previous occasion,
wherever we find that deterioration
on a particular Railway 1s such that
it is likely to go out of service and if
it goes out of service, the area and
the people of the locality are likely
to adversely suffer on account of
that, we will see whether to take
that Railway or not. This has been
our policy and we ar¢ pursuing that.

About the Baraset-Basirhat line,
every year we do make provision in
the Budget and it is not utilised be-
cause certain difficulties have come
in the way, and up till now, we have
not been given possession of the land.
The land acquisition work has to be
done by the State Government. The
State Government, in spite of their
best efforts, have not been as yet able
to deliver the land to us. Unless the
land comes into our possession, we
cannot start work. All arrangements
for starting the work of construction
of that Railway are ready so far as
the Railways are concerned. As
soon &8s we are put in possession of
the land, we will go ahead.

Shrimati Renu Chakravartly: The
West Bengal Government has already

promised that the land will be avail-
able.
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Shri Jagjivan Ram: The land has
to be acquired. The land there, as
the hon. Member herself is aware,
is not vacant land. It is a heavily
congested area. Unless the land is
acquired and put at the disposal of
the Railways, we cannot start work.
The land acquisition has not been
completed yet. As soon as it is com-
pleted, and we are given possession
of the land, we will start work. It
has been delayed in spite of the
best efforts on the part of the Rail-
ways and the State Government of
West Bengal.

Shrimati Renu Chakravartty: At
least let the construction of stations
start

Shri Jagjivan Ram: Even for the
construction of stations, we require
land. Unless the land is there, we
cannot construct the station build-
ings

Shrimati Renu Chakravartty: Do
not put forward such excuses a8
buses must not ply, something else
must not ply.

Shri Jagjivan Ram: I am not aware
of that 1 here assure you and the
House that plying of buses will have
nothing to do with this. Of course,
we wilt take that up with the State
Government separately. As soon as
we are in possession of the land, we
will start the work  Prowvision is
there

About the Barsi Light Railway, so
far as the question of seniority of
the ex-employees is concerned, that
has been fixed in consideration of
their past services. There are a few
other points which are being exs-
mined and T think they will be
finalised very soon.

They have all my sympathy.
Shri D. R. Chavan (Karad): The

great difficulty is about continufty
of service.
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Shri Jagjivan Ram: I said that their
seniority has been flxed taking into
consideration their past service.
That point has been finalised and
finalised to their satisfaction.

The next question is about the
construction of new railway lines on
which I cannot say anything more
than 1 said while replying to the
general discussion of the Budget.
There are many areas where there
is necessity for railways.

Shri Radhelal Vyas (Ujjamn): What
about the Guna-Ujjain line? It was
declared m the last session that
Government had accepted that.

Mr. Deputy-Speaker: That 1s one
of the many.

Shri Radhelal Vyas: We were told
here that the Government had taken
a decision to take up construction of
that line in the Second Plan.

Shri Jagjivan Ram: I am afraid
the hon. Member 1s not improving
his case by arguing for a line which
is already included mn the Second
Plan.

Shri Radhelal Vyas: It was said that
construction will be taken up.

Shri Jagjivan Ram: That would be
included in the Second Plan. In
answer to some question by him or by
some other Member, the answer was
given that the report of the Engmneer-
ing survey has been received and is
being examined I say that he is not
Improving his case by repeating it
over and over. He should feel happy
that it is included in the Second Plan.

Shri Radhelal Vyas: I heard that
there was some hitch,

Shri Jagjivan Ram: Regarding
overcrowding, I am as anxious as
hon. Members of this House to re-
duee overcrowding if 1 possibly can.
Whatever steps are possible are be-
ing taken: some steps which are not
very popular steps also.
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1 have disconnected restaurent cars
from certain trains. Well, I am
receiving protests from some areas. We
have discontinued air-conditioned
coaches or reduced their capacity
from certain trains,  Protests are
coming from those areas also. But we
are taking such unpopular steps also
in order to increase the number of
coaches or capacity for third class
passengers. So, we are taking all
these steps, wherever possible increas-
ing the number of coaches, intro-
ducing new trains wherever the capa-
city on the track is available. There
are demands either for the introduc-
tion of Janata Express or additional
trains in many areas. But we have
shortage either of coaches or of the
sectional capacity.

Take the Janata train from Dellu to
Ahmedabad. Well, there is incessant
demand for it, or for a train from
Delhi to Amritsar as my friend Sardar
Ajit Singh demanded. There may be
necessity for such trains.

In the first place, we require coaches
for running additional trains, and in
the second place, there should be
capacity on the track for running a
train.

Some friends may say: “Why do
you not give priority to  passenger
trains? Why do you give priority to
goods traffic?” It is a matter which
1s not so simple, In many places we
have to decide whether, for the benefit
of the passengers themselves, priority
has to be given to goods traffic or to
passenger traffic. Unless there is
increased economic activity in  the
country, we cannot develop the coun-
try, and for the development of the
country, certain goods have to be
moved from one part of the country
to the other, and therefore we have
10 see what 1s the minimum number
of goods traing that hasto be
maintamned in a certain ares, on
certain sections. If we stop those
goods trains, perhaps the people in
that area will be very adversely
affected, and we may not get the re-
quisite number of passengers even.
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8o, it 15 not as sumple as  saymng’
“Why do you not stop a goods tramn or
cancel a goods tramn and introduce a
passenger tramn?” I wish it were so
simple to do It 1s not Therefore,
the question of capacity on the track
comes

We have engineering work gomg on
in many sections There also, our
capacity 1s limited, but wherever we
find that we have got the coaches or
the locomotives and the capacity on
the track available, we try to mtro-
duce new tramms  If the hon Mem-~
bers will go through the various
reports that we have presented, they
will find that during the course of the
year we have mtroduced many new
trains 1n many areas of the countiy
So that 1s our endeavour

Then again, about the development
of new railway lincs in certain areas
where the hon Mcmbers uige that
mineral wealth is  available and we
can ¢arn foreign exchange It was
very elaborately argued on behalf of
friends from Orissa, Madhya Pradesh
and Andhia for the dcvelopment  of
Kakinada port and also thc railwavs
n the hinterland

Well, Kakinada 1s a very important
place, but the railways will be neces-
sary to move the goods 1f there 18
capacitv in the port for the export of
that commodily There have been
occasions when 1  have found that
there has been congestion at the
Calcutta port or the Vizag port, and
we have transported non ore or
mangancse ore from the place of
production to the ports and found
there was no place for the wagons to
be unloaded, and at this time, when
there 1s shortage of wagons, to keep
wagons unloaded for a few days 1S
not very desirable

There 1s shortage of wagons, but
there 15 difficulty in supplying the
available wagons also because 1n
certain areas, especially on the South-
Eastern Railway, we have difficulty
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regarding the capacity on  certan
sections, where engineering work is
going on either mn connection with
development or something else Also,
the expansion work in the Tatas and
also our construction work
Rourkela and Bhilas have been
responsible, to a certain extent, for
abnormal detention of wagons that
we send there  They have their own
difficulties also, but now they are
trymng to expedite the unloading or
release of the wagons that were sent
to them

The case which was referred to by
Shrimati Renu Chakravartty just now
15 one of such cases where we have
the difficulty of the wagons, not due
to the physical shortage of the wagons
but their detention eithe: at the port
or at the works in Tatas and Rourkela,
or due to the sectional incapacity on
the rallways

That raises another question about
the construction of wagons by some
contractor at Vizag I am not aware
of the detall, except thata few
months back I came to know of some
labour  trouble in that factory I
1eceived a large number of telegrams
from them and also from the
employees’ unions and public men of
Andhra I told them I was mot
going to ntervene m the matter, and
that they should settle 1t themselves.
I know that the labowr Ministry here
intervened 1n the matter and  some
settlement was effected 1 was told
that due to the labour dispute going
on there, their production was delay-
ed for some time and they could not
keep to the schedule More than
that T am not aware, but I shall go
into that matter and examine it and
see how far the commtments have
not been fulfilled by that contractor
1 propose to go into that matter.

There are many questions which
have been raised about providing
certain amenities and facilities at
certain stations, or stopping a train at
& particular station, or introducing &
new halt or constructing & new rail-
way station I do not think it will
be possible for me to give a reply to
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all those points except to say that I
will get all of them examined by the
Railway Board. It may not be
possible, and it has not been possible,
to introduce new halts at all the
places where there have been
demands,

Some times demands come, and
when I enquire, I am told the existing
station is one mile from that place
but that it will be more convenient if
a new hait 1s provided there. Normally
1 feel that if a station is there at a
distance of three miles there 1s no
case for the mntroduction of a new
halt or a new station, but if a station
is at a considerable distance, we may
examine whether we can make
certain trains halt at those places.

Then also. there are many stations
where 1t 1s necessary to  construct
new buildings, or parcel godowns or
goods sheds. Well, they were cun-
structed at a time  when the traffic
was many times less than what it is
today, and there 1s necessity for
expansion of accommodation; and con-
nected with that 1s the office accom-
modation for the staff. I also agree
that at many places the staff has
increased and the accommodation has
more or less remained the same as it
was ten vears or 15 years or 20 years
ago when  the staff was  much less.
Wherever we are taking up construc-
tion of new stations or godowns, we
are providing more of office accom-
modation for the staff We are our-
selves alive to all these deficiencres.
Pui I cannot assure that all these
deficiencies will be overcome during
the course of the next two or threc
years, because with the arrears of
many years, 1t will take a consider-
able time to fill up the gap.

* About raillway hospitals, as I said on
a previous occasion, and I want to
make it clear once again, we are try-
ing to improve the standard of the
railway hospitals There may be
'Japses here and there. As for the
case quoted by Kumari M. Veda-
kumari, I shall look into that But I
do not think there would be any rule—
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and I am not aware whether there is
any such rule, and in fact, 1 cannot
imagine that there will be any such
rule—that only those patients who are
running temperature will get admis-
sion into the hospitals. There cannot
be any rule like that, and if there is
any such rule, I say that it has no
commonsense, If there is any such
rule, I will see that it is changed
from tomorrow. But it may be that
it may be difficult even for = good
doctor to detect a case of appendicitis,
as she put it. There may be no mala
fide on the part of the doctor. He
might have made a genuine mistake;
he mght not have been able to
diagnose whether 1t was a case of only
ordinary stomach pain or 1t was a
case of appendicitis. Even experts at
times make mistakes. All the same,
1 will make an enquiry into that case.
1 do not think there will be any rule
that anybody who is not running tem-
perature will not be admitted into the
hospital On the whole, we have got
quite competent staff on our medical
side, and 1t 1s always our effort to see
that when we recruit we take people
with good qualifications and good
experience

Shri Braj Raj Singh (Firozabad):
They arc very expert in 1ssuing certi-
ficates,

Mr. Deputy-Speaker;: That know-

ledge is also necessary.
Shri Braj Raj Singh: Of course.

Shri Jagjivan Ram: I do not think
that 1ssuing certificates can be done
without some knowledge of the medi-
cal science,

Shri Braj Raj Singh: Other things
also

Shri Jagjivan Ram: Yes, the others
also; and the Members might have
certain opportunities to take advantage
of such certificates.

Shri Braj Raj Singh: I do not need
any.

Shri Jagjivan Ram: 1 cannot say
that he should not; it is for him.
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Suri N. B, Maiti (Ghatal): What
about the construction of the Khaju-
riaghat-Malda line?

Shri Braj Raj Singh: Fifteen years
hence.

Shri Jagjivan Ram: About construc-
tion of new lines, I would say this
For instance, there is the question of
taking the line from Pathankot to
Jammu and from there north, where
timber is available; at present, we are
losing quite a sizable quantity of
timber, because it is washed away to
the country adjoining ours. So, there
ii a case for the construction of a rail-
way line there, There is a case also
for the construction of the Khajuria-
ghat-Malda linc  Only, 1 say let my
resources improve, and I will be able
to undertake the ronstruction of some
of these new hnes, whether it be in
Kashmir, or whether it be the railway
line from Kasgan) or Etah or the
railway on the West Coast, or the ratl-
way connecting the ports of Paradip
and Visakhaputnsm to the arcas near
Bastar and others.

Shri Ajit Singh (Bhatinda—Re-
served—Sch Castes): What about the
Mogha-Bhatinda Linc¢®

Mr. Deputy-Speaker: At least all
these have linked together today.

Shri Jagfivan Ram: So, all these
railway lmes are under our view.

Shrimati Renuka Ray (Malda): But
this 1s an area which has been specially
affected by Partition.

8hri Jagjivan Ram: There are areas
which have been specially affected by
Partition. And there are areas which
have been long neglected, and so on.
8o, we will keep them in view; when
our resources improve, we will try to
construct as many miles of new rail-
way lines as we possibly can.

1 assure hon. Members that we shall
keep their criticisms and suggestions
in view and try to benefit by them,

Shri Harish Chandra Mathur (Pali):
We quite appreciate that it is not
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possible for the hon, Minister to deal
with each and every suggestion. But
my hon. friend Shri Radhelal Vyas
made a statement that there was a
practice when Shri N. Gopalaswami
Ayyangar was the Railway Minister
that he dealt with each suggestion and
communicated the result of his enquiry
tuv the Member concerned. And a
request was made to revive that prac-
tice. Though it is not possible for
the Minister to say at this time
whether a train stoppage would be
arranged at a particular place, whether
a shed would be constructed or a plat-
form would be constructed at a parti-
cular place and so on, what is the
Minister's reaction 1o this suggestion
{» revive the practice of communicat-
ing to the Member concerned the
result of his examination of the parti-
cular point?

Shri Braj Raj Singh: May I say
that therc 1s one more Director in the
Railway Board for this purpose?

Mr. Deputy-Speaker: The imme-
(rate reaction has not been very good.

Shri Radhelal Vyas: I just want to
add that this practice was followed
up by Shri Lal Bahadur Shastri also,
at least for one year.

Shri Jagjivan Ram: I shall tell you
what happened last year. Last year
also, this question was raised, and the
hon. Speaker said something. I do
not remember exactly what it was.
Most of the poirnis raised by hon.
Members in this House have been
examined in the Railway Board, and
we are in correspondence with your
Secretariat Sir as to the procedure
that we should follow in that behalf.
I think whatever communication has
to be made will have to be channelled
through your Secretariat. On that
point, the Railway Board and your
Secretariat are m correspondence,

Shri Sadhan Gupta (Calcutta-East):
The question of review of dismissals
under the President’s powers and the
General Managers' powers has been
hanging fire for quite a long time,
particularly the dismissals under the
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President’s powers. When could we
expect a statement in this House on
the action taken in respect of cases
of this kind which have been review-
ed or which will be reviewed, because
it has been pending for a long time,
and we do not hear anything except
that they are going to be reviewed
\;ery soon? We have heard nothing so
ar.

Mr. Deputy-Speaker: Perhaps, the
next answer would be ‘as soon as
possible’. A positive thing cannot be
said just at present; it is not possible
to say anything very definite just at
present.

I propose to put this Demand and
the cut motions thereto along with the
other Demands at the end to the vote
of the House Now, we might pro-
ceed to the other Demands.

Demanps Nos 2 To 18 anp 20

Mr. Deputy-Speaker: The House
will now take up the remaining
Demands for Grants, that is, Demands
Nos. 2 to 18 and Demand No 20 in
respect of railways for the year 1958-
59. As the House 1s aware, 5 hours
have been agrecd to for discussion and
voting on these Demands.

There are a number of cut motions
to these Demands Hon., Members
may hand over at the Table by 3 pm
the numbers of the selected cut
motions which they propose to move
I shall treat them as moved, if the
Members 1n whose names those cut
motions stand are present in the House
and the cut motions are otherwise in
order.

As for the time-limit for speeches,
it is for the hon Members to decide
Should T keep it at ten minutes, be-
ctuse there is a large number of hon
Members who want to speak? Or
should it be maintained at fifteen
minutes?

8bri Naushir Bharncha (East
Khandesh): May 1 suggest that it may
be maintained at fifteen minutes, but
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that fifteen minutes’ time-limit must
be strictly enforced?

Mr. Deputy-Speaker: That is for
the hon. Members. 1 would be imper-
tinent if I enforced it very strictly.
1 can only make requests, and when
the rings go on some hon. Members
dc not care at all. Of course, I have
got the powers given by the House.
But certainly it would not be proper
that the Member should be just called
to order so many times. It will be
better if when the second ring is
given, the hon Member himself stops
at that moment or at least immediately
after that 'That should be left to the
Members: if hon. Members want me
to enforce it, I can do it all right.

Normallv then, the limit may remain
at ten minutes, though in certain cases,
we may extend it to fifteen minutes
when it is necessary to do so

Shri Naushir Bharucha: I think that
is better

14 hrs.

Shri Nanjappa (Nilgiris)- The Rail-
wav Board begins with a feelng of
complacency

Mr. Deputy-Speaker: The speech
will not be well hegun with the ‘Rail-
wav Board' again

Shrl Nanjappa: T am only narrating
the achievements of the Board. call
them new records They have created
records in their earnings, both gross
and net They have also created new
records in carryving goods and in pro-
viding amenities There is the other
side also—the very wrong side. They
have also created a record in accidents

Shri Braj Raj Singh: Record?

Shri Nanjappa: Yes. Again, there
it unpunctuality. They have also a
record in overcrowding. In spite of
ali this, recently they have taken a
retrograde step in withdrawing the
1zilway concessions given to students.
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The Deputy Minister of Rallways

(8hri Bhahnawas Khan): We have not
withdrawn any.

Shri Nanjappa: They have with-
drawn concessians in suburban trains
‘They have fixed an age-limit for this,
My submission is that students who
pursue their studies should be allowed
this concession

14.62 hrs,

{SHRIMAT! RENU CHAKRAVARTTY n the
Chasr]

Shri Shahnawaz Khan: We have
withdrawn this concession in respect
©f businessmen who try to travel as
students.

8hri Nanfappa: I am referring p
particular to students who belong to
the backward communities, Scheduled
Castes and Scheduled Tribes If they
come from suburban places, they must
e given the railway concesslons

Menbcr after Member has spoken
qegarain iceidents I do nol want to
«lwell on them I only want to refer
10 the recent one that occurred at a
place called Sonapur The curious
tung about that accident was that the
driver and the man 1n the signul cabin
1an away from the place of accident
‘I'he point is that there was a feeling
ul irresponsibiity on the part of the
duver and the <ignalman Verv
tecentlv, I witnessed a function where-
m a driver was given a medal for
braverv Of course, he is no more
My point in mentioning this 1s to stress
.he responsibility of these people,
What 1 want to suggest 1s that people
who select these people must have a
stricter examination of them both in
regard o their morality and habits
‘There may be drunkards, there may
be people with loose character. Besides
these, a stricter examination may be
made of their physical fitness.

I know of cases where people with
bad wught--they may not realise it
themselves—owing to their age develop
dnciplent cataracts or atrophic changes
in the retina. Such people are very
dangerous to be put in responsible
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positions as drivers, signalmen and
others—people workmg on the rail-
way line. They should be tested now
and then for vision, physical fitness
and also for their habits and morality,

Shrl Shahnawaz Khan: How are
they to be tested for morahty?

Shri Nanjappa: There are superior
cfficers. If there 1s a drunkard or man
with loose morals, the superior officer
has to look nto it.

Regarding medical facilities, I have
got a very good word to say. The
facilities given to railwaymen are far
far better than those given to other
~mployees in other departments, bar-
ring of course Defence They are 80
popular that even the other civilian
population go there for medical aid,
As regards treatment of rallwaymen,
they not only treat them but in cases
which they are not competent to
handle, they send the patients to other
rlaces where they can be treated,
They do not do 1t with the idea of
washing their hands off, they follow
up the cases and do what they can.

The Railway Mimister has failed to
appreclate the notable part played by
railwaymen in the field of sports and
games They have established their
reputation in their own region and
also 1n the all-India field as well as
1n the international sphere

The next thing I want to refer to is
about electrification In my State,
there i the Vilipuram-Thambaram
line to be taken up for electrification.
In his budget speech, the Minister has
said that this electrification will be
slowed down on account of the Madras
Government failing to give electric
current in time. But a few days ago
I read in the Hindu of Madras a state-
ment from the Madras Government
that they will provide electric current
at all costs. I mention this only for
verification.

Next I come to the distress caused
to third class passengers, Here too.:t
do not want to take much time. THe
only thing I want to stress is thils
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sleeping mocommodation should be
provided to third class passengers also.
In long distance trains, one cannot sit
the whole mght In third class com-
partments, we have heard about deaths
occurring of old, infirm or sickly
people They cannot sit up the whole
night and finish theirr journey So
deaths occur So m long distance
trains, during mght sleeping accom-
modation must be given to third class
passengers For this, I suggest that
the so-called second class may be with-
drawn and in its place, third class
sleeping accommodation be given

1 have mentioned long ago that for
short.distances, they need not have
awrconditioned coaches at all  For
example, they are runming air-condi-
tioned coaches from Madras to Coim-
batore and Madras to Bangalorc We
have been impressing on the author
ties that this 1s quite unnecessary
There are air passage facilities and
good roads to travel by motor car So
most of the people use these routes
rather than air-conditioned coaches
But the Minister says that they are
popular They are popular at the
expense of the third class passengers
who pay the maximum but at the
same time are dented the comfort of
travelling stretching themselves in the
third class compartment

Regarding the Chamarajnagar-
Satyamangalam railway line I do not
want to emphasise the need for its
construction But, I want to suggest
this that if the Chamarajnagar-Satya-
mangelam line 1s not feasible for the
present due to finance, I want them to
look on the other side, to the Coimba-
tore-Satyamangalam line That 15 a
short distance line and 1t runs through
even ground and rich tract So, they
can think of this line being constructed
in the first mnstance But, if they can
do the Chamarajnagar-Satyamangalam
line, I have no objection

About the replacement of old lines
We have a line from Coimbatore to
Pollachi, just a distance of 20 mules
For any train it takes 2 hours to run
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It 15 because the original line was
constructed with very small rails It
18 nearly 25 years old and these rails
were not renewed for one reason or
the other And, to cover this short.
distance, any train takes nearly
2 hours I submut that this rail line
may be done at an early date

Shri Panigrahi (Pur1) I think the
Raillway Minister has told us, that new
lines cannot be taken up at present.
Still while moving my cut motion to-
Demand No 15, I will refer to certain.
obscrvations which were made by the
then Railway Minster, Shr1 Lal
Bahadur Shastri, so far as certamn
essential 1aillway lines in Orissa are
concerned If the Railway Ministry
will kindly take the trouble of look-
g nto the route mileage i India and
it proportion to area and population,
Statewise, they will find that the two
most unfavourably and so unfortu-
rately placed States in this respect
are Assam and Orissa 1n the eastern
region

So far as route mileage 1s concerned,
UP has 5050 miles of railway lines,
Madras, 4494 miles, Bombay, 3822
w les, Bihar 3230 miles, Madhya Pra-
desh 2598 miles West Bengal 2016
miles Punjab 1672 miles Assam 1108
rules and Orissa 888 miles

It 15 well known that since 1882,
in Orissa, 25 lines were surveyed by
the raillways and not one of them has
been implemented so far In the First
Five Year Plan the State Govern-
ment was asked to recommend the
hines which may be taken up m the
First Plan The Government of Orissa
recommended 12 lines out of the 25
lines which were already surveyed.
After this, the Railway Board expres-
sed its inability and informed the
Government of Orissa that in the First
Five Year Plan prejects only those
lines could be taken up which suit the
urgent needs of the development pro-
Jects and also which assust in the
economic, mineral and industrial
development of the States concerned.
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At that time, the then Railway
Minister, Shri Lal Bahadur Shastri,
said—] am quoting—

“In fact, I am very particular
myself that this Sambalpur-
Titlagarh and Rourkela-Talcher
lines, either one or the other
should bs taken up in Orissa as
soon as possible. In fact, I was
on the point of including it in our
present programme. But, then,
the matter of the location of the
steel plant is still under the con-
sideration of the Planning Commis-
sion. As soon as they have
decided regarding the location of
the steel plant, we will be able
to decide about taking up one of
these two lines.’

Again, in one of his letters to the
Finance Minister of the Government
of Orissa, dated 15th April, 1953, he
stated as follows:

“The construction of new rail-
way lines in Orissa in the near
future is intimately connected
with the mineral developments in
that Siate The main schemes.
under consideration are:—

Steel plant,

Ferro-manganese plant,

Export of additional ores”—iron
or manganese.

The Railway Minister has stated:

“The various railway lines
required in connection with these
schemes are the following and
they are under investigation.

Bonaigarh-Sambalpur,
Rourkela-Talcher,
Sambalpur-Titlagarh."

I would like again to refer to a
statement. a statement which was
made by the Chairman of the Rail-
way Board on 17th March, 1954, at
Cuttack in a Press Conference. He
said:

“The Sambalpur-Titlagarh line
will permit coal traing between
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Bengal Bibar flelds and the south
being routzd over a shorter route
and would thus relieve the heavy
load on Khargpur-Cuttack-Vizia-
nagaram gection, where the releas-
ed capacity could be used for
other purposes like additional
passenger trains and goods trains
for forest, agricultural products
and gencral merchandise.”

I need not quote another statement
which he made in the Press Confer-
ence.

Sir, since then, all these require-
ments have been fulfilled. The steel
plant has been located at Rourkela,
the Ferro-manganese plant has been
located at Joda in Orissa and the Hira-
kud dam project has completed its
first stage. Many other factories are
going to be established in this region.
And, in fact, it is going to be one of
the industrial regions so far as the
eastern part of India is concerned.
Almost all the requirements as the
Railway Board wanted have been ful-
filled; but, still, nothing has been done
iie this respect.

Recently, the Japanese team came
and visited the port of Paradip in
Orissa and also surveyed some mining
areas in Orissa. Orissa will supply
iron ore to the tune of 2 million tons
to Japan. The foreign exchange and
the credit thus available to Orissa is
being planned to be first spent in
developing further the port at
Visakhapatnam. I do not object to
that port being developed. But, it has
got its limitations. Even those who
are in charge of that port develop-
ment say that the Vizag port has got
its limitations for further develop-
ment. But still, this foreign exchange
and the credit available from the
export of iron ores from Orissa to
Japan. Poland and other countries will
be first spent not in developing the
railway communications in those min-
ing areas but in other parts of the
country. Such acts of the Ministry,
1 think, would be questioned mwme
and more by the people concerned
when in future..... ‘
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Bhri Shahmawas Khan: We are
thinking of India as a whole,

Shrl Panigrabi: But, you are not
thinking so; that is what I say. The
people of those parts of our country
which are neglected will question your
acts more and more. It may be said
that when the need comes you will
have to run to the State Governments.
That is what you are doing today.

Then, I will come to the question
of shortage of wagons. So far as the
east-coast section of the South Eastern
Railway is concerned, there is chronic
short supply of wagons. The Railway

.Board has dccided and has fixed a
quota of 65 wagons daily for Khurda
Road district, and in item (e), 16 cate-
gories of goods have been included
beginning from iron, manganese, jute,
pulses, timber, beedi leaves and salt
to rice. It is enough to say that this
quota which has been fixed has been
most irresponsibly fixed.

Leave aside the question of iron and
manganese ores. The difficulties in the
Jaipur-Keonjhar areas are known to
the Railway Board. Every time they
write to the Railways to supply them
with wagons but only a few are given.

Take o-e instance, the case of Bam-
boos to the West Bengal Paper Mills,
The West Bengal Paper mills require
1200 wagons a month but the quota
that has been fixed is 600 wagons per
month. So, how can we supply all
these bamboos to the West Bengal
Paper Mills? There is great difficulty
in that respeci—leave aside iron and
manganese which require immediate
facility for transport.

I was looking into the Report of the
Railwey Board. It has been said there
that in order to assist maximum lifting
to the ports for export and to elimi-
nate delays, a day-to-day watch was
maintained by the Railways. I would
ci'c one instance. It was said that on
315t Miarch, 1938 the iron ore awaiting
shipment at Calcutta port was 38,383

tons, and it increased to 80,017 tons
on 3ist March, 1857, Of course, there
is a slight improvement. But there la
nothing to feel self-satisfied over it
1 shall just give you one figure, I am
citing only one instance, that of iron
ore—not manganese or iron, At the
end of February, 1956 there was a
stock of about §,20,000 tons of iron
ore at the pit-heads of all the iron
ore mines in Orissa. The position of
manganese export also faces the same
situation. And due to the short supply
of wagons, the Government of Orissa
is not able to lift the quarterly quota
of cement and iron to Orissa. I
think we should teke into considera-
tion this matter so that more facilities
may be given to this area and an
adequate number of wagons provided,
There must be some consideration at
least to the actual requirements of
the trade in this region.

In conclusion I would just refer to
the need for an underbridge at the
level crossing near Cuttack station.
There is a great traffic con-
gestion there. There is no direct road
communication hetween Cuttack ard
the new capital, Bhubaneswar except
by cutting across the railway line.
And in the absence of an underbridge
there is great congestion and traffic
jam there. I hope the Railway Board
will take into consideration this ques-
tion, We were told that the question
of constructing #n underbridge there
is under consideration. I hope they
will consider it quickly so that some-~
thing could be done about it.

Mr. Chairman: Shri Padam Dev. He
is not in the House.

it Y wgree ek (FPR—firA—
wgiee wifwat) : wawfa Age,
o firsr w1 et (@ ot et w1 Formmr
afg@d

qarafe wfaw : o o o ek
awz qr i @ {0 :
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Dr. Pashupatl Mandal (Bankura—
Reserved—Sch. Castes):  Madam
Chairman, I thank you for the chance

you have given me to speak in this
debate,

LEECH

At the outset I wish to say a few
words about Bankura station on South-
Eastern Rallway in West Bengal, It
is a junction station handling a good
deal of poods and passenger traffic.
But you wall be surprised to know the
conditions if you give me a patient
hearing  The platform is as low as
possthle  There are two night trains,
one gowmg to Calcutta and the other
coming  from Calcutla, and special
bogies are attached to these trains.
When this train comes to the station,
the special bogie remains out of the
platform The platform 1teelf 1, low;
you can imagme what the position of
the pasrenger will be outside the plat-
torm for getting into the tramn or com-
g out of 1t This was brought to the
notice of the General Manager and
the Ministry, We have received an
acknowledgment, but no action has
been taken.

Now I come to the overbridge. The
outer wing of the overbridge is so stiff
that the passengers have to cross the
overbridge with great trouble. The
mner wing 1s all right. We have
repeatediv hrought to the notice of
the General Manager's Office the need
to construct the ouier wing on the
same lines as the inner wing, but no
action has been taken.

Then I come to the sweetmeat stall
at Bankura, It 1s a big stall, and
passengers coming from Howrah and
Kharagpur, all buy sweetmeats there.
But it has been closed since 1958, We
brought this to the notice of the
General Manager and the Deputy
Minister here. We recelved an ac-
kmowledgment, but on action, has
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been taken. Actually it is the passen-
gers who are suffering a great desl on
account of the closure of this sweet~
meat stall,

Then 1 wish to suggest the diver-
sion of one of the trains from Delhi
1o Howrah; I want it to be diverted
via Adra, Bankura and Kbharagpur
from Gomoh and Asanscl. There is
no express train on this line, and it
this diversion is done, the people of
Purulia, Bankura and Midnapore will
get the faciity of travelling up to
Dclhi. And there is no express train
on this line on the South-Eastern
Railway also. The hon Minister once
travelled from Puri vz Kharagpur; he
came down at Adra and reached his
destination by car—he was so dis-
pusted by the journey. It is a long-
standing dcaire of the people of this
locality to have this diversion.

Then I come to the minimum ameni-
tics at Ondagram and Peardoba on the
South-Eastern Railway. The facilities
¢f drinking water and waiting room
are required at these places. At
Bankura the climate during summer
and winter is just like Delhi, but there
is no water supply and no waiting
room So a permanent water man
should be appointed and a waiting
room should be constructed.

One thing more I would hike to say
abhout the Ondagram station. For a
period of about six months there are
no printed tickets available though
the daily sales is four hundred.
Repcated reminders have been sent,
but no action has been taken, whereas
at Bheduasol where the daily sale is
only Afty tickets, they reccive excess
quota every month  And many of the
requisite forms are also not available
at many stations, and the stationery
supplied is of inferior quality. Repeat-
ed reminders have been given about
the ticket supply at Ondagram but
nothing has happened so far. In thiz
way the administration is deteriorating
day by day.

Then I would like to refer to the
Vishnupur-Santragachi line. It wes -



3925  Demands for Grants~ § MARCH 1958

[Dr. Pashupati Mandal]

surveyed by Mr. Tulach, the then
Chief Engineer of the BN, Railway,
and he assessed that Rs. 60 lakhs will
be the income by transport of coal
alone, and within ten years, he said, it
would meet the expenses of this line.
This line has also been recommended
by the ex-General Manager, Mr. N.C.
Ghosh and by Mr. J. C. Ghosh, Mem-
her, Planning Commission and by the
West Bengal Government also.
Shastriji also gave an assurance and
accepted the necessity for this line,
but no action has taken place during
the Second Five Year Plan.

Then I wish to say that medical men
are getting different pay scales in
different zones. I think it should be
the same in every zone.

Railway reservation in respect of
South-Eastern and Eastern Railways
should be placed at the mamn Howrah
station instead of at Fairlie Place and
Esplanade for day and night. Other-
wise the passengers suffer greatly in
regard to reservation, A special quota
should be allotied to the existing
reservation offices also.

Wagon movement must be checked
by surprise visits. Otherwise the
station masters will make extra income
by allowing extra time for loading and
unloading over the specified time of
six hours.

Then I come to accidents In regard
to accidents I suggest one thing,
namely, to remove the dissatisfaction
of the commercial staff. Then to that
extent it will be averted. I also wish
to suggest to give incentive to the
thoughts of the public to prevent
accidents.

Shrl Shahnawaz Khan: But commer-
cial staff has nothing to do with train
operation.

Mr. Chalrman: The hon. Member
may continue.

Dr. Pashupatl Mandal: Then, I sug-
gest that incentive must be given to
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the public thoughts and improved
means for prevention of accidents
should be adopted. There is, for
{nstance, one patent by Dr. L. N. Das.
The Indian Patent specification is
43-318, He has submitted it long long
ago, but no trial is given to it.

Mr. Chairman: Shri D. R. Chavan.
He 1s not here. It is not possible to
go and call him.

Pandit J. P. Jyotishi.
Shri D. R. Chavan: I am here,

Mr-. Chairman: I am sorry, I thought
he had gone out.

Shri D. R. Chavan: I could not catch
your eyes.

Shri Subiman Ghose (Burdwan):
My name was there first and that was
his impression.

Mr. Chalrman: Hon Members should
not interpret the mind of the Chair.
Better it be left to the Chair itself.

Shri D. R. Chavan: Mr. Chairman, 1
am referring to only one question and
that is concerning the grievances of
the Barsi Light Railway employees.
The hon. Railway Minister was pleased
to refer to it and he stated that this
question was being examined

This question has been pending
before the Railway Board since Ist
January, 1954. I would like to place
the grievances of the ex-Barsi Light
Railway employees before this House
and in some little detail will invite
the attention of the hon
Minister to their genuine and
legitimate grievances. I would like
to point out that their grievances are
not only genuine, but are just and
legitimate,

The management of the ex-Barsi
Light Railway Co. was taken over
by the Government of India and
integrated with the Central Railway
on 1st January, 1054 But before this
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take-over, the management of the
Barsi Light Railway gave one month's
notice to its employees on 11th Novem-
ber, 1853 terminating their services,
Accordingly their services were ter-
minated on 31st December, 1853, i.e.,
.a day prior to the take-over of the
Management of the Barsi Light Rail-
way. The employees of the Barsi
Light Railway, after its integration
with the Central Railway, were treat-
od as new entrants. The question is
that their services were terminated a
day prior to the take-over of the
management of the Barsi Light Rail-
way Co. and when this system was
dntegrated with the Central Railway,
the original employees were also
taken over by the Central Railway
‘but as new entrants. That means
that on the 81st December, 1853, they
were working under the Barsi Light

Railway management and no sooner

this take-over was completed on the
1st January, 1854, these ex-Barsi
Light Railway employees were treat-
ed as new entrants.

What is the grievance of these peo-
ple? The grievance of these peo-
ple is that the Railway Board should
consider thewr cases sympathetically
and should grant them full continuity
of service and established service
conditions. These are their demands.
These demands, according to me, are
absolutely real and genuine. My
opinion is that their demand is not
only genuine but it is legitimate and
just. In this connection, I would
like to point out that almost all the
railways that are now nationalised
and State-owned were just like the
Barsi Light Railway. They were
originally established and run by
private companies under similar
specific contracts with the Govern-
ment of India, i.e., the Secretary of
State for India before 1947. When all
these railways run and managed by
private companies were taken over by
the Government of India after the
termination of their specific contracts,
the employees of these regpective rail-
ways were ipso facto, as of natural
eourse, taken over by the Govern-
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ment of India in continuity of their
service and established service condi-
tions. The question now is that
when other rallways were nationalise
ed and taken under State management
and when they were integrated
with other railway systems which
were owned and controlled by the
Government of India, the services of
those employees were guaranteed.
Their established conditions of service
were given to them and the continui-
ty of their service was also maintain-
ed. Then, the question arises as to
why the employees of the ex-Barsi
Light Railway Co. should be given
a differential treatment. Why should
there be discrimination? On the
same principle and under the same
practice why should these persons
not be given their continuity of ser-
vice and established service condi-
tions? That is the question. It Is
very difficult to understand why in
this case the Railway Board of the
Government of India has made a
deliberate  discrimination. Their
continuity of service is interrupted
and in addition to that these persons
are forced under pain of unemploy~
ment to enter service as new entrants
from the date of the take-over, i.e.,
1st January, 1954. This has created
an odd state of affairs and has inflict-
ed severe losses on these employees,

Further, I would like to point out a
few specific cases of certain persons.
I am quoting only two cases. These
two cases are of the two medical
officers previously employed by the
Barsi Light Railway Co. The grade
of one of them was Rs. 200--500 on
31st December, 1953 and no sooner
this take-over was effected on Ist
January, 1954, he was put in the
grade of Rs. 200—300. His pay on
the 81st December, 1953, was Rs. 500/~
and after the take-over he was given
Rs. 300/-. That is the case of the
medical officer, whose name is Shri
B. V. Nivargi. Another medlcal
officer is Shri G. Daniel.

Then, I would quote the cases ox
persons who were working in ®e
Accounts Department of the Barm
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Light Railway Co. They are about
12 or 13 persons. I will quote the
cases of some of these persons only
and not all because it js impossible
to enumerate the cases of all the per-
sons here. It is a long list and I
am quite sure that the hon. Minister
might be in possession of this list.
So, I am quoting the cases of only
two or three persons as an illustra-
tion. One is Shr1 D. P. Deshpande,
He was working 1n the Accounts
Department of the Barsi Light Rail-
way Co. His grade was Rs. 300-—400.
Then, on 1st January, 1954, when this
take-over was effected he was put in
the grade of Rs, 80—220. His pay
on 31st December, 1953, was Rs 340/,
while on 1st January, 1954, the Rail-
way Board started giving him
Rs, 220/- by way of salary. And, his
future prospects of promotion are
completely blocked. There 1s another
case of one Shri1 V. H Nerlekar. He
was also in the grade of Rs 200—300
On the day on which the manage-
ment of the ex-Barsi Light Railway
Company was taken over by the Rail-
way Board, he was put in the grade
of Rs 80—220 His pay on 31-12-1953
was Rs. 240 and on 1-1-1954, that is
the day after, he started pgetting
Rs. 220.

These are only some of the cases.
There are about 300 such cases. So,
may 1 request the hon Minister to
look into this matter very carefully,
because this matter has been repre-
sented to the hon. Minister scveral
times.

Not only that, I would like to refer
the hon. Minister to what the Labour
Minister, Shri Nanda stated on the
floor of the House on 20-5-1957 when
he was speaking on the Industrial
Disputes (Amendment) Bill. This is
what Shri Nanda stated on the floor
of this House with reference to this
particular case:

“Even as regards the Barsi
Light Railway case I have been in
touch with some friends who are
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interested in the welfare of the
workers to see whether we could
find independently of this legisla-
tion some means of ensuring con-
tinuity of service to these work-
ers and do something for them.
This is being tried, and I hope
something may be done with it.”

Therefore, I would like that the hon.
Minister should look into this matter
and not allow this matter to continue
hke this, the grievances of the peoe
ple not being redressed. There is a
Jot of agitation and commotion
amongst these people. Those who
were getting high salaries have been
put m Jower grades and are getting
lower salaries It 1s these people
whom you have to care for because,
after all, it 1s these persons who run
the Railways. 1 would, therefore,
hike the hon. Railway Minister to con=
sider this poimnt, and also the assure
ance given by the Labour Minister
on the floor of this House that some~
thing 1n respect of these persons
would be done, so that the continuity
of service may be guaraniced to them.

The Raillway Mmister just now
said that he 1s eXwwia.)g thus quese
tion. 'The cases of certain persons
could be examined, there 1s no doubt
about that, but I would like a cate-
gorical assurance from the Minister
on the floor of this House that the
cases of all these employces—there
are some 300 to 400 such type of
employees—would be conrcidered,
continuity of their service would be
given to them, their prospects would
not be blocked and the established
service conditions would be restored
to these persons.
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Mr Chairman: I would request
hon. Members to speak on cut motions.
General policy discussions are over
under Demand No. 1 of the Railway
Board Now I call upon Shri Manaen.

Shri Manaen (Darjeeling): Madam
Chairman, I am extremely grateful to
you for giving me this opportumty to
speak, and I will crave your indulg-
ence to permit me to confine my
observations to the problems of a
particular area, which has a fairly
good bearing on the security and
well-being of the country. I refer
to the district of Darjeeling. It is,
in the words of our Prime Minister,
the north-eastern gateway of India.
It is also one of the largest tea pro-
ducing areas in the country. So, it
is important both from the point of
view of defence and the point of
view of foreign exchange earnings.

1 would like to seize the first
opportunity to thank the Railway
Administration, and particularly hon.
the Deputy Railway Minister who
personally visited Darjeeling, for
their kindness and wisdom in aband-
oning the idea of abolishing the
Darjeeling-Himalayan section of the
North Eastern Frontier Railway on
the plea that the section was running
at a loss.

It we were to throw undertakings
ovarboard on the plea of loss, then a
number of national-building and
weltare works, would have to be

in this country. But since
the decision has been taken now by
the railways to retain it, I need not
make out a case for the retention of
this railway. But I must say that
Darjeeling Himalayan railway is con-
sidered a great engineering feat inas-
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much as this rallway line, starting
from almost the sea level, reaches a
helght of above 7,000 feet. This
Darjeeling-Himalayan railway has
been a source of attraction to the
tourists also. It attracts a lot of
tourists both from this country as
well as from abroad.

As I said earlier, I do not have to
make out a case for the retention of
this railway, but there is a genuine
case for its improvements in various
ways. The distance from Siligur to
Darjeeling is only 50 miles. But it
takes 6-7 hours for the train to cover
this distance. Had it not been for the
shifting panorama against the back-
ground of eternal nature which the
travellers can feast their eyes upon
doing the journey, from Darjeeling
to Sihiguri I am afraid, they would
be bored to death, It takes almost
double the time than the buses take

I am sure that if the speed is step-
ped up a little, all the travellers
would take to the train and would
give a fairly good revenue to the
railways, This is a problem which
15 not very difficult to be obviated.
Recently, they have introduced one
diesel engine in this section. I per-
sonally travelled in this engine when
it was being run on trial. I noticed
that the time taken for covering this
distance is reduced by about two
hours; and it requires only two men
to man jt, whereas the existing steam
engines require eight persons to
man them. Thus, the cost can also
be very much reduced

I am of the firm opinion that if
more powerful diesel locomotives are
introduced in this section, the rail-
way will run more efficiently and
profitably, I believe there are five
engines of the type that, I men-
tioned, has been introduced in Dar-
jeeling, are lying idle in the Simla-
Kalka line. So, I would urge upon
the hon. Deputy Railway Minister 1o
kindly divert these engines to the
Darjeeling section.
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Coming to carriages, most of which
are most antiquated ones and do not
even have such basic amenities as
follet or comfortgble secats. These
bave got to be improved. There are
about a dozen stations from Siliguri
to Darjeeling, a distance of 50 miles.
Most uf the stations are the most
God forsaken places. I would also
urge upon the Railway administration
to provide waiting rooms at reason-
able distances with some reasonable
amenities.

The passenger fare is also compara-
tively high. Steps must be taken to
rationalise it. I am told that the
freight from Siliguri to Darjeeling, a
distance of 50 miles—only 50 miles—
is as high as 1t is from Kanpur to
Siliguri. This has got to be reduced.
1 am sure, if the rates arc made a
little attractive, and o wagon facili-
ties are improved, and made easily
available, all such goods as tea, potato,
cardamon, etc would be carried by
the railway and it would yield a
fairly high revenue

When hon the Deputy Railway
Minister was 1in Darjeeling, we had
pleaded with him that a small Advis-
ory Committee should be formed
to aid and adwvise the Railways He
had even agreed to consider that
suggestion I might mention that
during the days when the railway
was in private hands, it was yielding
a fairly high dividend Now, it is
alleged that a loss to the tune of few
lakhs is sustammed every year. I
may submit that this is entirely due
10 neglect and the tremendous amount
of pilferage of all varieties. As I
sald, if an Advisory Committee is
formed with merchants, tea planters—
this is entirely a tea-growing district,
and as I said, the best tea in the
world—and representatives of the
people, they would advise the Rall-
way. I do not see what can be the
objection to forming such a Commit-
tee which would give advice gratis
to the Railway.

Mr, Chalrman: Are they not repre-
sented on the Railway Users Con-
sultative Committee?
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Shri Manaen: There are the Rail-
way Users Consultative Committees.
They ave only concerned with the
timings of the railways. What I
was pleading with the hon. Railway
Minister, when he was in Darjeeling,
was, we want to suggest several
ways and means to run this railway,
more smoothly, more profitably end
in a better way. I am sure the Rall~
way Minister will give thought to
this also

I would Like to touch on Siliguri
which is perhaps the biggest station
i the entire North Eastern Frontier
Rallway with an average daily income
of Rs. 50,000. The entire trade to
Sikkim, Bhutan and Tibet and areas
in North Bengal and Assam go
through this station. In fact, Sili-
gurt is the vita] link between Assam
and the rest of the country. In fact,
the headquarters of the N.EF. Rail-
way should have been at Siliguri I
would urge that the Transportaticn
and Commercial offices should be
located at Siliguri

There 158 a small wagon workshop
in Bagdogra near Siliguri. This has
got to be converted into a major
workshop The Railway Minister
knows that Sihguri is the most
central place between Barauni in the
west and Amingaon and Tejpur in
the east A major workshop at a
central place like Siliguri would be
able to meat the needs of repairs and
maintenance and it will also provide
great scope of employment to the
huge number of refugees who are
in Siliguri,

One point more and 1 would finish,
Two single lines run through the
heart of the town: One at Siliguri
Old Station running through the heart
of the town and the other to Dar-
jeeling  There is another line which
runs from the Darjeeling station to
the goods shed which is at a distance
of 1} furlongs. This line in Dar-
jeeling can easily be lifted without
any inconvenience to the Rallway.
The Rallway station is a fairly big
one and the goods shed can be hous-
ed in the station as also the goods
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office.  This single line thet I sm
mentioning in Siliguri has got to be
shifted. This is not only causing
great inconvenience to Siliguri which
is a growing town, but is also caus-
ng a tremendous strain on the Maha-
nagnda Bridge which is there. I am
afraid, if this is not lifted, this bridge
will not be able to stand the strain
for long.

1 would have liked to make a few
observations of a general character,
but my time 18 exhausted and I must
resume my eeat. I will say just one
thing. The Railway administration
must bring home to the railway
employees that courtesy does not cost
anything. It must be brought home
to them that the travelling public
who are taxpayers have a certamn
right to expect courtesy and decorum.
I would have given a number of
instances when the employees have
bebaved in 3 rude manner. But, I
have no time. Once agein, I thank
you very much for giving me this
time.

8hrl Naushir Bharucha: I desire to
to speak on certain aspects to which
attention so far has not been invited.
The first point has reference to the
congestion in the suburban trains in
the Bombay city. It is reported that
the Railway administration can do
yery little in relieving this congestion
I might make some concrete sugges-
tions, the first of which is to examine
whether the local suburban trains from
Bandra and Kurla cannot be extend-
ed and directly connected with
Ballard Pier. It is not probably
realised that in the Bombay city
alone, buses and trams move daily
shout 1} million passengers which is
more than what both the Railways
do. It is necessary that a part of
this traffic has to be diverted to
Builard Pler. Therefore, it may be
examined whether direct linking of
Meal trains cannot be established be-
Bandra, Kurla and Ballard Pier,
1§ necessary by use of the track of the
Rt Trust Railway.

goswow b

There 1 also another proposition,
namely the construction of an under-
ground railway, @ tube railway. Whed
1 was on the BES.T. Committee, this
proposal was examined by Japaness
Engineers and approved. 1 do not
know whether the Railways are in-
formed about this proposal or what
they propose to do. That would go &
great way in relieving the congestion.

Another point to which I would like
to invite attention is that second class
has been eliminated from the Bombay
suburban trains. I do not know what
prompted them to eliminate the vecond
class. That is the policy which is
being followed. I can assure the
House that 1t is the most ill concelv-
ed policy so far as the Bombay
Suburban trans are concerned. The
second class requires to be re-intro-
duced A large part of the office-
going population consists of mainly
the middle classes who used %o
travel by the second class I think
the Raillway administration would
do well in considering the desirability
of re-introducing the second class.

Coming to the question of repairs
and maintenance, signal failures,
particularly automatic and electric
signals, 1s increasing day by day. Iam
told that as many as 300 failures in
one month could be reported during
the monsoon which means endanger-
ing the lives of the people who wuse
these local trains in the Bombay city.
I would like to know why there are so
many failures, in the case of automa-
tic signals

It also appears that there is no effi«
clent utilisation of rolling stock. The
hon Railway Minister took credit that
the ton miles per wagon day mounted
from 570 to €30. For a twenty-two
ton four wheeler wagon, 630 ton miles
means that the wagon has moved only
30 miles in the course of a who {
I should like to know if this
wagon utilisation or whether
something else in the statistics
is not revealed at first alght,

T
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must be certain bottle-necks. Why is
it that wagons move 3o slowly? I
suggest that the Railway sdministra-
tion might consider the desirability of
providing additional crossing points
at various stages and also marshalling
of wagons, so that even half filled
wagons may be detached quickly and
the use of small cranes on the loading
platforms to avoid slow manual load-
ing and unloading. These are matters
which a Committee should look into.

I have spoken about the Deprecia-
tion fund. There has been no reply to
that. As I said, I do not know on
what basis the depreciation fund is
being set aside. Rs. 45 crores are set
auide for the last three or four years,
even though our assets in the course
of the Second Plan have increased
by Rs. 874 crores. The investment
total in three years of the Second
Plan comes to Rs. 674 crores without
corresponding increase in the depre-
clation. I, therefore, suggest that a
committee should be appointed to
examine what should be the basis on
which depreciation fund should be
set aside, whether on replacement
basgis or any other basis

It seems that we do not take into
consideration even the crudest princi-
ples in setting aside depreciation. 1 do
not think that the Railway Board
applies its mind as to the useful life
of various categories of railway assets,
whether rolling stock of a particular
category is wearing out faster or not.
Nothing is being done, It 18 high
time a committee was appointed to
examine this question in all its aspects,
to determine the usetul life of various
categories of railway assets and to
provide depreciation accordingly

15°41 hours.
[Mr. Drzrury-SPEAKER in the Chair]

The Revenue Reserve Fund now
stands round about Rs, 50 crores. I
do not know whether the railway
administration follows the principle
that it will place a ceiling on this
Revenue Reserve Fund. What is the
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use, when every year you are having
surplus, keeping on piling up the
Revenue Reserve Fund? I suggest
that a celling of Rs. 50 crores should
be placed on the Revenue Reserve
Fund. No more should be added to
that, and whatever excess is there
should be diverted to the deprecia-
tion fund.

Then there iz the question of the
freight rates structure. We are aware
that the committee has made its re-
commendations and Government are
considering them. What I fear is that
m the guise of readjustment and re-
classification, freights are sure to be
increased. If not, let the hon. Railway
Minister give me an assurance on the
floor of this Bouse that barring re-
adjustments of classifications, there
will not be substantial increase in
railway freights under the guise of
implementing the recommendations of
the Railway Freights Structure En-
quiry Committee. I do not think
that the hon. Minister will be prepar-
ed to give such an assurance.

Also, I would hke to know whether
any procedure is laid down whereby
trading and commercial interests will
be consulted before laying down the
revised rates policy. Also, I should
like to know whether the Railway
Minister will place before the House a
comprehensive booklet giving us in-
formation on the decision taken by the
Government in revising the recom-
mendations of the Freight Committee,
I 80, 1 think Parliament should have
an opportunity to discuss this subject.

There are two or three small points,
small in the way that they will not
take much time, but bigger in thelr
implications. The first is that we
notice a new drift in the railway ad-
ministration now, and that is that ths
senior scale officers pass on the work
to their assistants, and the assistan\
officers who are the lowest in the
category of officers have nobody to
whom to pass on the baby. The legi-
timate work of a senior acale officer is
being passed on to the assistants, with
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the result that today the railway ad-
ministration is run by assistant officers.
I would like the hon. Minister to
examine how far this rot has crept in.

What is more serious is that =enior
scale officers refuse to place in black
and white the orders which they 1ssue
to their assistant officers. I ask why
There 1s a tendency to avoid responsi-
bility, and ever since the hon. Prime
Minister said in this House that in
the raiway admnistration or any
other administration it is not possible
every time to issue orders in writing,
the tendency has increased perceptib-
ly. At the back of it all is the fact
that the semnuor scale officers are try-
ing to avoid the responsibility and
pass it on to assistant officers Orders
are given on the phone of which no
record is deliberately kept, so that if
an enquiry takes place, the assistant
officer becomes responsible This is a
trend which requres to be checked,
and I hope the hon. Minster will look
into at

There 1s onc other pownt on which 1
would hke to lay emphasis, that the
workload of officers has increased ter-
ribly The hon. Mmister must, as 1s
m fairness to the officers, lovk into
the question whether the workload has
increased or not Some norms must
be settled for the officers as for the
workmen, because I am told tnat it is
not an uncommon thing to find an
officer daily and regularly working for
13 to 14 hours. These instances can
be brought to the notice of the hon
Minister I am sure he is aware of it.
Something must be done, and iIf ne-
cegsary the strength of the cfficers
must be increased.

One last point, and that 1s about e~
employment of employees. Emplcyees
are re-employed, and that is regarded
#s a break in the service for tnem for
the purpose of seniority, pensions and
other things. Particularly in cases of
T.B. where a man after a break is
certified as fit for re-employment, we
find that it is regarded as a break. I
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think on humanitarian grounds this
should not be regarded as a break;
perticularly if the man offers to pay
back the provident fund or gratuity
amount, that should be regarded as
continuous service,

These are the few points to which
1 am inviting the attention of the
hon, Minister. I hope he will look
into them.
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Shrl Panigrahl: Sir, theie 1s no
quorum 1n the House,

Shri Naushir Bharucha: You no-
ticed 1t only now. There has been no
quorum since half an hour

Mr. Deputy-Speaker: The quorum
bell is being rung—Now there is
quorum, the non. Member may con-
tinue his speeth
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FA ¥ fad Ak gt Wl ¥ faR
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“Mr. Avekar, I have power to
arrest you”.
W % uq gg T & f & wmowy
MR T AT E | G WO
¥ ¢ § o g % W9 o
WIGHUF I | @IR T Wd
W% W SR AT Y A Fevar o
I Tare o e g7 W W AR
QR | ¥4 a9 90 § 75, e o
o€ I ) T @ § A gl
T ) fm A A ¥ R
oy 41 2 Tk g W A WE FwER
sgeRf WA § = ¥ aw G
W F@ § A AT 6T F 6
fiera gow TEE M WA
o0 w1 & ¥ wawar § 1w
g Ay aE fer @ g Afe
e et & T g wifey |
wWow we § |
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“Engine power: Normal work-
ing by train engine or engines or
a freight engine in front of train
engine: There must be a ghat
driver on the leading engine of all
trains which are double-headed
with a freight engine.”.

g e i B U o ww M e
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gt & oy o aww am wvw @ L
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T
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wa & od ) w wr & g
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W gt q sfewd §m W aw
wm % fis wap o s wed gem g,
wgt T T v ok g § W IE
# fisly e & wlt wohr wifyg, &
w & g9 o fww qwor § 1l
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e & quw fear § 6 ov 3
fwer€ orht, o f v AR W
fa w5t W sw WA & ofd
gt ot & W Y T R, A AR
W W & 5o fem arw | @ A
i weg & aey wifow s Wil fr
gt ST SqTeT @ ar g, 9gi 99 A
Awt o7 | 3few ¥g I &Y @@ MY
(e iddmgddrs o &
gy § 990 g @t & AR %
'y A A gErie WK W
® gE o9 900 w@ § ) 3 aer
7% § e ot qu A W fwa F
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AT $G SATRT @A AT AR G W@ |
ot gg At a8 gar fE awe R
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HTRT AL T ATTW AT T § | R
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& § woAr qgen &, 8 W A v
98 7 59 w9 fredm | 3w ogt aw
§fomr w1 g §, W ag am w g
fis gaTa T8 RTE—58 SHE—ie
wwTC 3w it &, o & oy v g
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fr 2fm & garm § foeelt oeft Ak
R TIT ST, T Y weely anw G
T R Frare ) o S i
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t fe @ wivrd @ i f s

f et redana



3573 Demands for Grants—
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¢, Wit ox o & o T 8, o W
¥ oo o g o g amm
¥ & AT F ¥ 1 miyat o a9
¥ g P arar § 1 Qo T sl
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ot ferar arit 9t ferw & o
o ¥ TAT FT THRE X AR R
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o fide F FeAe TF X ¥ F AR K
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W o, ¥ v X faeaw Al s
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# wff G o frgd g2 e § W
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¥R R e e o a4 e
o T W a9 At e el ot
T %1 WA FEAT AT g 1 ]
fr 3ftams, 26 ©F o , faq fe
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fireren & 1 7g w0 § 7 g o W
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ot o afi o3 A
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frr o & 1 i oor W O
& s, wmw e A T AW
T TEAT § 1 4 AT F g § Fe
™ A A waw s § )

o wift § fF e o fafeeee
§ 3 fud fafreee ff it § o o
F a1 3y & oy & ofy g e o
Fr ¥ e § P & st sarT st
maff & At 1 AR ofr @ o #
F w41 § WX g vz 3T FR W
Jear F |

Dr. K. B, Menon (Badagara): Mr.
Deputy-Speaker, Sir, I wish first to
speak about the difficulties that the
employees attached to the Divisional
Office at Olavakkot are put to for want
of the elementary amenities of life.
The Divisional Office was shilted from
Podanur to Olavakkot a year ard a
half ago. There are working in this
office about seven hundred staff, in-
cluding seventeen officers. This, I
think, 1 the largest office working in
Kerala The staff attending this office
have to come from Podanur, from
Shoranur and from Kollengode every
day, spending three hours lor going
and perhaps three hours for coming
back home. The Railways have sanc-
tioned, I understood, 315 houses for
the employees, out of wnich only 150
have been constructed. Even if the
other 150 are constructed, 1 under-
stand that 1t will not accommodate the
whole of the staff, and another gne
hundred more houses may perhaps be
necessary. At present the office is
working in three sheds with asbestos
roofing And Olavakkot being very
far away from the sea, the tempera-
ture goes fairly high during summer
and I learnt that last summer a num-
ber of employees, more than about
half a dozen of them, swooned dur-
ing the day. I request the railway
authorities to expedite the construc-
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tion of these houses for the accom-
modation of the staff. It is not pos-
gible to expect any efficlency from
the office if the staff have to spend
three or four, or even more, hours
to go and come.

Next, I would like to place before
the House a little information that I
have about sick engines on the
Southern Railway. Whatever infor-
mation I have, I wish to place the
sarne before the House, right or
wrong, and I may invite any correc-
tion to it from the Minister. It ap-
pears that at the fag end of 1855,
ten engines were bought from Cullen
Foundry in Birmingham, And out
of these ten, five, I understood, were
allotted to the Northern Railway and
five to the Southern Railway. These
five engines on the Southern Rail-
way started hauling trains from
Mangalore to Madras from January,
1956. Out of these five engines,
according to the information
that 1 have, three are in the loco-shed,
sick, for heavy repairs. Two uthers
are still on the track, and I understood
that they are likely to be put out of
commission in the course of the year.
I do not know to what class these
engines belong, but ordinarily an
engine is expected to give efficient ser-
vice for fifty to sixty years. Engwes
belonging to K class, PT and PTI and
other classes have given fifty to fifty-
five years of efficient service, while
these engines newly bought, hardly
two years old, are expected to go out
of commission. I do not know the
reason. And the fate of the engines
given to the Northern Railway also, I
do not know. I would requert the
Minister to throw more lght on the
subject.

Next I would like to pass on to the
recently constructed metre-gauge rail-
way linking Trivandrum with the
Cochin Harbour. This railway, newly
constructed, running entirely ihrough
Kerala, should have been part of
Olsvakkot Division, but it has becn
torn away from Olavakkot Duvision
and linked on to Madura. The two
reasons urged, I understand, are one,
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administrative efficiency and conve-
nience and, the other, the difficulty in
transferring the Loco Shed from Kot-
tayam, In regard to the first reason
urged, namely of administrative con-
venience and efficiency, I should think
that there are three Divisional Officey
in Madras, namely, one at Madura,
another at Trichy and the third at
Madras itself. All these three Divie
sions have larger lines of railway than
the Olavakkot Division which wes
started only very recently, If from
the efficiency pomt of view, decentra-
lisation 1s a factor that contributes to
efficiency and convenience—and the
Railway is such a huge affair that if
1t 1s reduced to small, convenient units
it will be working more efficiently—
from that point of view I think that
the newly constructed metre gauge
should have becn linked on to Olava-
kkot, And even if 1t is linked on to
Olavakkot, I do not think that it
will come up to compare in size with
etither Madura or Trichy or even
Madras.

One of the reasons for the construc-
tion of this metre gauge from Trivan-
drum to Cochin was to link the hinter-
land with the Cochin Harbour and
afford facihties particularly for the
transport of oil. If that be so, both
Ernakulam and Cochin belong to the
Olavakkot Division, and that railway
should have been lnked up wath
Olavakkot. Another reason, from the
pont of view of the convenience of
the travelling public and also of the
business community, I believe, is that
1t 1s more easy for them to have access
to Olavakkot than to Madura.

The reason urged, of the difficulty
in handing over the Loco shed at
Kottayam to the Olavakkot Division,
cannot be sertously taken. For, during
the regionalisation and divisionalisa=
tion of the railways last time there
were transfers of loco sheds all over
the country. So that cannot be urged
as an important reason.

Apart from all these considerations

there are two very important reasons
which one would urge for the transter
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of this railway to Olavakkot Division,
from the point of view of labour.
The larger units of Madura and
Trichy have a larger number of higher
grade staff and the promotions and
other things as such are bound to be
affected. Therefore, it may be in
their interest to transfer this railway
to Olavakkot.

Next the recruitment of the lower
staff, particularly that of the porters,
linemen and gangmen, for this rail-
way running from Trivandrum to
Cochin will be done at Madura and I
have very little doubt that the people
of Kerala will consequently suffer.
There is considerable unemployment
even as it is in Kerala which is a small
State and if this also is denied to
them, there is likely to be a serious
handicap. From that point of view
I feel that it will be unfair to take
away that line from Olavakkot and
shift 1t to Madura. I hope that what
is necessary and what is good for
Kerala will not be taken beyond the
Ghats. 1 commend 1t o the attention
of the Ministry.

Shri Warior (Trichur): Mr Deputy-
Speaker, Sir, I take this opportunity
to congratulate the Ministry as well as
the Railway Board and those who
were in charge as also the workers for
the completion of the Ernakulam-
Quilon link in scheduled time, because
I understand that not a single tradc
dispute had been there even though
10,000 persons were employed in the
construction of that line, But, in that
connection itself I would like to sup-
port the points made out by Dr. Menon
just now about the transfer of this
line from the Madura Division to the
Olavakkot Division.

It is a fact which should not be
hidden that opinion is divided on this
point even in Kerala itself. It is in
the best interests of Kerala that the
Ministry itself should go into this
matter more sympathetically and
seriously once more consider the
whole aspect and take a final decision
before it is finalised. If it is finally
consideved to make the change, then
make the necessary change because it
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is in the interests of the trading com-
munity which is largely scattered in
the Cochin Harbour area. These lines
are feeding the Cochin Harbour and if
their interests should be taken as of
primary importance then suraly
Olavakkot Division is the best suited
for the administration of this line
because not only from Trivandrum but
from the northern end of the Kerala
State another line is coming directly
to Cochin Harbour. So, all these
things can be managed by one Divi-
sion and the traders and the business
community at large should approach
only one Division. Now, the parties
in Cochin Port area have for certain
purposes to go to the Olavakkot Divi-
sion and for certain other purposes
have to go to Madura Division. That
is a very big difficulty for them.

From the workers side also, the
representation has come because of
transfers and all other things. From
the Ernakulam-Quilon-Trivandrum line
the workers, to represent their griev-
ances, have to go to Madura if certain
necessary cases arise and such other
handicaps are there. But at the same
time, it will be easy and convenient
for them to go up to Olavakkot which
is nearer from the Ernakulam centre
and which is also a connecting place
of this railway with broad gauge.

So, I will appeal to the Ministry to
go into the matter because I am also
not decided and there are people who
are not decided upon that. That is a
fact and that fact must also be borne
in mind. But apparently and prima
facie the interests of the State will be
best served if this Division is trans-
ferred to Olavakkot.

The next point that I want to make
is about the employment of super-
annuated persons. The difficulty
experienced by the staff is that those
superior officers, who had been
superior when they were employed,
after being relieved from the sevvice
are re-employed ms juniors to those
erstwhile juniors. So, a very anomal-
ous position is created. A very awk-
ward situation is also created by the
erstwhile superiors becoming the
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juniors of the erstwhile juniors. The
erstwhile juniors do not find it easy
to give commands to or to be task-
masters of these newly recruited
superannuated officers and super-
annuated persons, naturally take
advantage of that. Although they
are to execute certain things, they
simply shift it to the erstwhile
juniors because it is a very easy thing
and the erstwhile juniors would not
be showing their reluctance before
their erstwhile masters. In that way
the efficiency of the administration
and the staff is also affected. So this
question must be taken into conside-
ration more seriously. I am not against
those persons, who are experienced
and trained, being taken back into
service for a few years, but at the
same time, if that causes much handi-
cap in the efficient execution of the
day-to-day administration and that
itself becomes a bottleneck in the
whole transport system, then that
question is a very serious question
and must be borne in mind. A policy
must be evolved for that.

In this respect I will also wish to
state that promotions are stopped
when these persons come and fill in
higher posts. Those, who are expect-
ing some promotion in the routine way,
think that their promotions are stop-
ped at least for a few years. That
much of discontent is also arising in
the junior staff. So, in the interests
of those employees also this taking
back of superannuated officers for a
number of years must be reconsidered
and some adjustment must be made
between their claims and the claims
of the junior officers.

Another point, although it is not of
very urgent or immediate importance,
is about the Kerala railways' electri-
fication. I do not now propose to go
into the electrification system as a
whole, but this will give the Railway
Administration more profit out of the
cost of the coal which is very high
when exported from the coal areas,
down the sea in the ships and taken
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to Cochin Harbour and then taken to
the railways. I am told that freight
charges for a ton of coal are about
Rs. 16 ordinarily when carried by
train, but when taken by ship to
Cochin Harbour they come to Rs. 30
or Rs. 35 per ton. The Railway Board
is subsidising that so that it is brought
down to the normal cost. But, Kerala
has electricity potential and it is in
the process of development. We think
that by the end of the Second Plan
the entire railway system in Kerala
can be electrified and it will be the
cheapest electricity possible, because
we are told by experts that whereas
in other parts, even in Bhakra Nangal
and other bigger projects, electricity
is costing about Rs. 1,700 per kilowatt,
Kerala Hydro-electric projects can
provide electricity for Rs. 600 per
kilowatt. If that is the case then
electrification will be the cheapest
method for fuel and it will be a big
gain for the Railways. So, I urge
upon the Ministry to make some
plans and schemes for that so that
when the hydro-electric power is deve-
loped in Kerala, the best use can be
made of that and the Railway Minis-
try can gamn out of it.

Another very small point, which 1
have to make, is about the level cross-
ing at the Shoranur Junction. Ordi-
narily, I would not have stressed upon
the question of an overbridge when
we debate upon such serious matters
like the Railway Demands, but this
overbridge is in a particular position.
It is on the National Highway from
Palghat to Trivandrum and the level
crossing at present is between the
loco shed, which is very important
loco shed, and Shoranur Railway
Station. There are four lines branch-
g out from Shoranur Junction and
lately, I am told, even the Governor
of Kerala had to be stopped there for
more than 45 minutes to get the level
crossing gate opened for him. If that
iz the case of & Governor, you can
very well infer, Sir, how much hand)
cap is there for the road traffic over
there? Even 1, along with some other
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M.Ps,, had many occasions to be stop-
ped there for half-an-hour and more
than half-an-hour at times for 45
minutes.

The Railway Administration has
issued orders that the gates should not
be closed for more than 15 minutes.
In fact, Shri A. K. Gopalan and my-
self had written in the complaint book
at Shoranur Junction that we were
stopped for more than 30 minutes.
Nothing has been done in that respect
so far. Last year, at the time of the
budget discussion we had moved a cut
motion relating to this very over-
bridge. This is not an ordinary over-
bridge. The level crossing comes in
between the station and the loco shed,
and always there would be shunting
and marshalling Therefore, this work
must be taken in hand in right earnest.
Although this is not in my consti-
tuency, this is adjacent to my consti-
tuency in Kerala. I would, therefore,
appeal to the Mnistry to take it up
at least in the next budget and meet
this long over due demand.
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Mr. Deputy-Speaker: The following
are the selected cut motions relating
to Demands Nos. 2 to 18 and 20 in
respect of Railway:—1958-53 which

may be moved subject to their being
otherwise admissible:

Demand Nos. Nos. of Cut Motions

2 221, 470, 520.

3 4n,

4 222 to 224, 472, 473
5 474, 521,

8 475 to 581.

] 478,

8 4an.

9 478,

10 481,

1 482,

12 483.
15 113, 225, 226, 484.
18 114, 485.
17 115, 486,

18 117 to 120, 227, 487.
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Failure to start the construction of the
broad gauge line from Kurduwadi
to Panduarpur, Mangalwadha, Jath,
Athani and Miraj

Shri Assar: I beg to move:

“That the demand under the
head ‘Miscellaneous Expenditure’
be reduced by Rs, 100.”

Failure to include surveys of dise
mantled lines

Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Miscellaneous Expenditure’
be reduced by Rs. 100.”

Speeding up of the work of Rour-
kella-Talcher line via Barkote in
the second Plan period

Shri P. G. Deb (Angul):
move:

1 beg to

“That the demand under the
head ‘Miscellaneous Expenditure’
be reduced by Rs. 160.”

High rate of working expenses on
railway lines

Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Payments to Worked Lines
and others' be reduced by Rs. 100"

Failure to take effective steps to
prevent accidents

Shri Assar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.”

Grievances of the S.Ms. and A.S.Ms.
of all Railway aones

Shri Assar; I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.”
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Grievances of the Commercial clerks
of all Railway zomes

Shrl Assar: I beg to move

“That the demand under the
head ‘Ordinary Working Expenses
~-Administration’ be reduced by
Re 100"

High rate of working expenses on
adminastration of the Railways and
working of Ralway Service Com-
missions

Shri Braj Raj Singh. I beg to move

“That the demand under the
head ‘Ordinary Working Expenses
~Admnistration’ be reduced by
Rs 100"

Corruption i different categories of
services under the Railway

Shri Braj Ra) Smgh I beg to move

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs 100"

High cost of Repairs and Maintenance
Shri Braj Raj Singh 1 beg to move

“That the demand under the
head ‘Ordinary Working Expenses
—Repairs and Maintenance’ be
reduced by Rs 100"

Non-replacement of old rail tracks by
new ones on all the branch lines of
South.Eastern Railway wm QOrissa

Shri P. G Deb. I beg to move
“That the demand under the
head ‘Ordinary Working Expenses

—Repairs and Maintenance’ be
reduced by Rs 100"

High cost of expenses wmcurred on
operating staff

Shri Braj Raj Singh. I beg to move

“That the demand under the
head ‘Ordary Working Expenses

Rullways wod

—Operating Staft’ be reduced by
Rs 100"

Dwiscrimination  shown towards the
workers of the Barss Light Railway
at the time of integration of the
Railway

Shri Warior. I beg to move

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs 100"

Breach of agreement to maintain con-
tinutty of service and service condi-
tions of the Bars: Light Railway
employees

Shri Warlor. I beg to move

“That the demand under the
head ‘Ordinary Workmg Expenses
—QOperating Staff’ be reduced by
Rs 100"

Demotions and degradation of several
employees of the Barss Light Rail-
way

Shri Warior I beg to move

That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs 100"

Withholding of annual increments of
the employees of the Bars Light
Railway due to them in 1954

Shri Warior I beg to move

‘That the demand under the
head ‘Ordinary Workmg Expenses
—Operating Staff’ be reduced by
Ry 100"

Breach of agreement in respect of
payment of graturly, provident fund
and accumulated leave wages of the
employees of the Bars: Light Rasl-
way

Shri Warior: I beg to move:

“That the demand under the
head ‘Ordmary Working Expenses
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~Operating Staft’ be reduced by
Rs. 100"

Non-implementation of the assurance
to restore the continuity of service
and service conditions of the em-
ployees of the Barsi Light Railwey

Shrl Wardor: I beg to move:

“That the demand under, the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 100.”

Theft of railway coal and wastage of
fuel on the Railways, especially at
Tundla and Kunjla in the Northern
Railway

Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operation (Fuel)’ be reduced
by Rs. 100.”

High rate of goods lost and compensa-
tion paid while in transit on the
Railways

Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operation other than Staff and
Fuel’ be reduced by Rs. 100.”

Unasatisfactory conditions of the cater-
ing in Railways, especially the
departmental catering

Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
~Misceilanecus Expenses’ be re-
duced by Rs. 100.”

High rate of T.B. amongst railway
staff and failure of Railway admin.
istration to check it

Shri Braj Ruj Singh: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Labour Welfare' be reduced by
Rs. 100"

Low amount being appropriated to

Depretiation Reserve Fund
Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Appropriation to Deprecia-
tion Reserve Fund' be reduced by
Rs. 100.”

Low amount being paid to General

Revenues
Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Dividend Payable to Gen-
eral Revenues' be reduced by
Rs 100.”

Inadequate attention paid to the needs

of Orissa while undertaking con-
struction of new lines

Shri Panigrahi: I beg to move:

“That the demand under the
head ‘Construction of New Lines
—Capital and Depreciation
Reserve Fund’ be reduced by
Rs. 100."

Failure to undertake construction of

Dive Dasgaon Rilway hne
Shri Azsar: I beg to move:

“That the demand under the
head ‘Construction of New Lines
—Capital and Depreciation
Reserve Fund’ be reduced by
Rs. 100.”

Failure to undertake survey of
Konkaen Railway

Shrt Assar: I beg to move:

“That the demand under the
head ‘Construction of New Lines
—Capital and Depreciation
Reserve Fund’ be reduced by
Rs. 100"

Usefulness of the Calcutta Electrifica~

tion Project

Shri Braj Ra) Singh: I beg to move:
“That the demand under the
head ‘Construction of New Lines

, —Capital and  Depreciation

Roserve Fund® be reduced by
Rs. 100
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Failure to supply adequate Railway
wagons for Orissa for export of
ores and other raw materials

Shrl Panigrahi: I beg to move:

“That the demand under the
head ‘Open Line Works—Addi-
tions’ be reduced by Rs. 100.”

Foilure to restore the Agra-Bagh
Railway line dismantled during the
war in Agra District, Northern

Railway
Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Open Line Works—Addi-
tions’ be reduced by Rs 100.”

Failure to effect any improvement in
the Rupsa—Banginiposi and Nau-
paeda—Gunpur narrow gauge line

Shrl Panigrahi: 1 beg to move:

“That the demand under the
head ‘Open Line Works—Replace-
ments' be reduced by Rs. 100.”

Large amount of money being spent
on replacements of Railway lines

Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Open Line Works—Replace-
ments’ be reduced by Rs. 100"

Failure to open a city Booking Office
in Cuttack

Shri Panigrahi: I beg to move:

“That the demand under the
head ‘Open Line Works—Develop-
ment PFund’ be reduced by
Rs. 100."

Lack of adequate amemities for pas-
sengers such as drinking water
facility at Jajpur—Keonjhar Road
station

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund’ be reduced by
Rs. 100"
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Failure to construct an under-bridge
near Railway level crossing at Cut-
tack station

Shri Panigrahi: I beg to move:

“That the demand under the
‘Open Line Works—Development
Fund’ be reduced by Rs. 100.”

Lack of proper amenties for passen-
gers in third class waiting room at
Cuttack

Shri Panigrahi: I beg to move:

“That the demand under the
head ‘Open Line Works—Develop=~
ment Fund® be reduced by
Rs. 100"

Failure to provide adequate amenities
to third class passengers

Shri Assar: I beg to move:

“That the demand under the
head ‘Open Line Works—Develop~
ment Fund' be reduced by
Rs 100"

Misuse of building material in the
construction of quarters for the
Railway staff

Shri Braj Raj Singh: I beg to move:

‘“That the demand under the
head ‘Open Line Works—Develop~
ment Fund’ be reduced by
Rs 100.”

Mr. Depuiy-Speaker: These cut
motions are now before the House.

Shei Sadhan Gupta: Mr. Deupty-
Speaker, I am going o raise only a
few poinis regarding these demands
in order to call the attention of the
hon. Minister to some very glaring
defects, if T may so call them, in the
administration of the railways. Mrs.
Renu Chakravartty, I understand, has
called his attention to the case of
the grant of a contract of & particular
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firm near Calcutta regarding the as-
sembly of wagons. I want to streng-
then her case by adverting to it again
even at the cost of repetition.

From the facts that had come to
light regarding the contract and from
the reports which had appeared in the
Press and which had not been contra-
dicted, this contract has all the ap-
pearances of a scandal not perhaps of
the same proportion in terms of

money as the Mundhra scandal, but’

certainly of equal proportions as far
as the merits of the case arc con-
cerned. There are all the defects and
all the peculiar characteristics of what
appears to be a very corrupt deal, the
contract being accepted at a tender
which was much higher than the
lowest tenders on the ground that the
party concerned was the only party
in a position o deposit Rs. 2 lakhs as
earnest money and this sum of Rs. 2
lakhs has not yet been realised al-
though years have advanced They
have not properly exccuted the con-
tract. I understand that regarding the
assembly of wagons, they arce far be-
hind the schedule and, as a matter of
fact, the Chief Engineer of the South-
eastern Railway had strongly repre-
sented about taking action against the
party, But still no action has becn
taken. Not only no action has been
taken, but all sorts of favours are
shown to that party to this extent that
although they were required to com-
plete the assembly work at Vishakha-
patnam, what is now being done is
that the paris are now being sent to
How:sah to their workshop not at the
cost of the coniractors, but at the cost
of the railways. All these present a
very suspicious look and the most
searching enquiry should be made
into the matter to see if therc is any-
one at fault and whether any “com-
pelling and motivating force”, to
quote Justice Chagla’s remarks, has
operated in the grant of this contract.
Apart from this, I would like to call
attention to the inconvenience In a
part of Calcutta—Ballygunge station.
It is a very crowded locality. Cal-
cutta has recently extended very
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much and there is a large portion of
the population which lives outside
Ballygunge station at a place called
Kashba. It was formerly outside Cal-
cutta but it has recently been incor-
porated into Calcutta. There is a
large amount of pedestrian as well as
vehicular traffic crossing from Kashba
to Ballygunge and the only crossing
that they can avail of is a level cros-
sing. That level crossnig is almost
perpetually blocked by incoming and
outguing trains. Even when trains
arc standing in Ballygunge station
that level-crossing is blocked because
that is so close to the station. There
is, in these circumstiances, a perpetual
traffic  jam. Pedestrians somehow
manage in 4 very risky manner to
slip through the gates. So, it is very
necessary that some sort of an  over-
bridge should be constructed to enable
both the passenger as well as vehicu-
lar traffic to pass from the other side
of the Ballygunge station into what
was Calcutta proper. I hope the hon,
Minister will look into this matter
because 1t creates very great incon-
venience for the countless numbers of
people who have to cross every day
into and out of Ballygunge station.

There are one or two other matters,
There is the difiiculty created by pre-
ference given to oil wagons passing
near Ballygunge station. As a result
certain local tramns are held up and
the tramns reach late for their offices
in the carly morning. As a result
sometimes workers and clerks who
attend their offices late are either
fined or marked late or absent accord-
ing to the rules of the office, There-
fore, it should be arranged that local
trains carrying passengers into Cal-
cutta should not be held up by oil
wagons and so on. Complaints have
come to me and I believe the MLA
has written to the General Manager of
the Eastern Railway in this respect.

These are few things which I want
to draw the Minister's attention to
and I request him in particular that
he should make an immediate and
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searching enquiry into the contract
regarding the assembly of wagons and
take very firm- and suitable steps
against the responsible parties, if any
party is responsible in this matter.

Shri N. B. Maiti: Mr. Deputy-
Speaker, I thank you very much for
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allowing me to speak a few words at
the fag end of the hour.

Mr. Deputy-Speaker: We will hear
him at the beginning of Monday.
17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday the
10th March, 1958.
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